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of Urgent Public Importance

[{Shri Karmarkar)

(iii) Resolution passed by the
Water Supply and Sewage
Disposal Committec of the
Municipal Corporation of

+  Delhi.

[Placed in Library. See No. LT-2059;
60].

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OBSTRUCTION TO SCHEDULED CASTE
ProrLE

Shri B. K. Galkwad (Nasik): Sir,
under Rule 197, I beg to call the atten-
tion of the Minister of Home Affairs
to the following matter of wurgent
public importance and I request that
he may make a statement thereon:—

“The reported obstruction to the
Scheduled Caste people in draw-
ing water from a public well in
village Hartal, Delhi.”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Enquiries made from the Delhi
Administration show that the matter
pertains to village “Hasthsal” and not
“Hartal”. It is reported that in this
village there is a well located in land
belonging to one, Shri Jai Narain
Saini, and that this well has been in
us¢ by the members of Scheduled
Castes for drinking water purposes.
Thore was a dispute in regard to the
ownership of the well and the matter
became the subject-matter of litiga-
tion in civil courts. The Harijans,
\mo had objected to the use of the

ell by the owner of the land for

igation purposes, lost the suit and
so lost in appeal.

| On the 28th March, 1960 a deputa-
Xion on behalf of the Harijans and
others of the village saw the Deputy
Commissioner, Delhi, and complained
that Shri Jai Narain had constructed
a wall and obstructed access to the
well. In view of the decisions of the

Bill

civil courts, the district authorities can
only make an attempt to find am
amicable solution and they are doing
50,

Shri B K. Gaikwad: On e
a point of information, Sir, I want to
know whether it is a fact that that
well was repaired by the local board

_ten years back by spending Rs. 900

on it and if it is so, how is that it
is not a public well?

Shri Datar: I am not aware of this.
But it was being used by the mem-
bers of the scheduled castes. 1 may
add that there is another public well
also in the village.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 348

The Minister of Defence (Shri
Krishna Menon): In reply to supple-
mentary question by Shri Hem Barua
arising out of Starred Question No. 348
I stated “...... a very reputable, high
level officer, the Scientific Adwiser,
held one inquiry and held one view".
This statement suggests that the
Scientific Adviser held one of the
two enquiries. That is not factually
correct. Therefore, I would like the
reply to be corrected as follows:—

e a very reputable, high
level officer, the Scientific Advi-
ser, supporting one of the reports
held one view.”

12,05 hrs.

BOMBAY REORGANISATION BILL—
Contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Govind Ballabh Pant on the 3lst
March, 1960, namely:

“That the Bill to provide for
‘the reorganisation of the State of
Bombay and for matters connect-
ed therewith be referred to a Joint
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Committee of the Houses consist-
ing of 45 members; 30 from this
House, namely, Shri Shripad Amrit
Dange, Shri B. N. Datar, Shri
Bhaurao Krishnarao Gaikwad,
Shri Maneklal Maganlal Gandhi,
Shri Narayan Ganesh Goray, Shri
Arun Chandra Guha, Shri R. M.
Hajarnavis, Shri H. C. Heda, Shri
Ajit Prasad Jain, Shri Gulabrao
Keshavrao Jedhe, Dr. Gopalrao
Khedkar, Shri Bhawanji A, Khim-
ji, Shri Balvantray Gapaljee
Mehta, Shri Narendrabhai Nath-
wani, Shri Ghanshyamlal Oza,
Shri Shamrao Vishnu Parulekar,
Kumari Maniben Vallabhbhai
Patel, Shri Nanubhai Nichhabhai
Patel, Shri Purushottamdas R.
Patel, Shri Uttamrao L. Patil,
Shri Shivram Rango Rane, Shri
Ajit Singh Sarhadi, Shri M.
Shankaraiya, Shri Vidya Charan
Shukla, Shri Digvijaya Narain
Singh, Shri M. S. Sugandhi, Shri
N. R. M. Swamy, Swami Rama-
nanda Tirtha, Shri Balkrishna
Wasnik and Shri Indulal Kanaiya-
lal Yajnik

and 15 members from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
4 total number of members of the
- Joint Committee;

that the Committee shall make
a report to this House by the 14th
April, 1960;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of bers to be
by Rajya Sabha to the Joint
Committee.”
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Dr. M. S, Aney may kindly con-
tinue his speech, He has already
taken 26 minutes.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
No time has been fixed for this Bill
May I thercfore request you to take
the opinion of the House? This may
go on till 3.30 and we must finish it,
because it is a reference to a Joint
Committee.

Mr. Speaker: 1 agree. Should it go
on till 3.30?

Hon. Members: Yes.

An Hon. Member: More than that.

Shri Braj Raj Singh (Firozabad):
All of us should be allowed to have
our say.

Shri Satya Narayan Sinha: At 2.30
or so you may call the Home Minister.

Mr. Speaker: At 2.30 1 will call the
hon, Home Minister, and it will con-
clude by 3.30 when we have to take
up Private Members’ Business.

Dr. Aney may sit and speak if he
likes.

Dr. M. S. Aney (Nagpur): Yester-
duy 1 concluded on the note that the
Vidarbha people would not like to be
stopped, and 1 on their bchalf stated
and supported their right to have a
separate State of Vidarbha.

Today I am going to put forward
one or two arguments in support of
this demand. Before that, 1 would
like to refer to article 3 of the Con-
stitution. I am not raising a point of
order, but I am going to put the
matter before the House with a view
to show that though technically the
requirements of article 3 are fulfilled,
in my opinion, so far as Vidarbha is
concerned, morally the requirements
of the article are not fulfilled. That
is what I want to show, and for that
purpose, I shall first read the article.
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Shri Tyagi (Dchra Dun): May 1
advise the Home Minister not to sur-
render his seat!

Dr. M, S. Aney: Article 3 says that
in the case of Bills for the separation
of territory etc., certain conditions are
to be fulfilled, and those conditions
are mentioned in the proviso to the
article. The proviso is this:

“Provided that no Bill for the
purpose shall be introduced in
cither House of Parliament except
on the recommendation of the
President and unless, where the
proposal contained in the Bill
affects the area, boundaries or
name of any of the States, the
Bill has been referred by the
President to the Legislature of
that State for expressing its views
thereon within  such period as
may be specified in the reference
or within such further period as
the President may allow and the
period so specified or allowed has
expired.”

In this case, these two things have
been donc, The matter was recom-
mended by the President, and the
President has also referred the matter
for the consideration of the Bombay
State Legislature, and the Members
of the House have got the reports of
the dcbate of that legislature before
them.

What was the object of the framers
of the Constitution in imposing these
two conditions? The object was that
Parliament or Members of this House
will be petent to id a
measure of this kind only when they
have got information about the views
of the people or their representatives
who are most vitally affected by the
proposals of the measure. So, we
have to see whether in the present
case the views of the people of Vidar-
bha could be said *o have been in
the possession or in the hands of the
House by having the report of the
debate in the Bombay legislature.
That is the point.
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You know, Sir, that the present
Members of the Bombay Legislature
from Vidarbha were elected after the
States Reorganisation Bill had been
passed, and the election was fought
on the issue of the bilingual State
versus samyukta Maharashtra. That
was the issue on which the elections
in Vidarbha particularly were fought,
and Vidarbha was congratulated that
the Congress had succeeded in that
section of Bombay State. The largest
number of seats was won there by
the Congress which mainly stood for
the continuance and support of the
bilingual State as against Samyukta
Maharashtra for which a demand was
being made by the people who opposed
the Congress candidates. So, the pre-
sent Members of the Bombay Legis-
lature from Vidarbha had a mandate
so to say from their constituencies to
support the bilingual State of Bombay;
probably it was also mentioned in the
manifesto issued at that time. That
was their position.

1 shall not go into other matters.
Later on, the question of the forma-
tion of unilingual States was referred
to the Congress for investigation and
report, and it so happened that the
Congress Working Committee, on the
advice of the nine member committee
of which the hon. Home Minister was
himself the chairman, recommended
that the bilingual State should go.
The proposals which are now mooted
in this Bill are mainly based upon the
recommendations made by that nine-
man committee to the Working Com-
mittee and by the Working Committee
to the Government of India. That is
the position.

A sudden change was created, parti-
cularly for those who had been
returned on the Congress ticket. The
mandate on which the Members of the
Bombay legislature from Vidarbha
had been returned was different from
the new situation that was created on
account of the stand that was taken
by the Government of India. I do
not want to blame anybody in the
matter; I am only putting the facts
as they are.
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So, there were Members in the
Bombay legislature who thought that
they must either accept the new deci-
sion or resign. There were certain
Members who were strongly in favour
of the formation of a separate State
of Vidarbha and against Samyukta
Maharashtra, and they explained their
position. Some of them even tendered
their resignation.

1 do not blame anybody as I have
already said. Somehow or other,
when the Congress Working Com-
mittee adopted this resolution after
considering the pros and cons of the
-question and came to the conclusion
that the proposals recommended by
the ninc-man committee should be
accepted, and made a recommenda-
tion to that effect to the Government
of India, it became a new order of
the Congress Working Committee to
the Congress Members, and in the
name of discipline they had to obey
it. I do not know whether they
agreed with the decision or not, 1 was
not present there, but as loyal Con-
gressman they had to abide by the
decision. We have always been loyal
Congressmen, and we have been pre-
viously congratulated by everybody.
The Congress Members of the legis-
lature from Vidarbha werc told that
they had done their duty by putting
forth their point of view, but that as
Congressmen, their first duty was to
the Congress Working Committee. So,
it became a conflict between their
duty to the Congress and their duty
to the constituencies which they
repr ed and the d they had
received at the time of the elections.

Ultimately they agreed to abide by
the decision of the Working Com-
mittee and the threatened resignations
were not given, and I think that matter
is closed now. But the point remains
that those Members say that they saw
that the decision was wrong, and not
in the interests of the people of Vidar-
bha, but they had to accept it because
it came from a body to which they
were loyal. Whether it is so or not,
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it is for those to decide who know
the matters more intimately than I
They have stated something like that.
The position is that those Members of
the Legislature who had to consider
this view or the proposals sent to them
by the President were in this peculiar
difficulty, so far as Vidarbha was con-
cerned. They were thinking that
Pantji was right, and they were
thinking that their duty to the Con-
gress required them not to express
that opinion but to abide by what has
come down from the Working Com-
mittee, either a suggestion or a man-
date or whatever else you may like to
call that.

The opinions cxpressed in the
debates that you have got before you,
so far as the Vidarbna Members are
concerncd, are opinions of people who
were already divided in their minds
about  this matter. I put it very
mildly. They werc members with a
divided mind in this matter.

What was the object of the Consti-
tution-framers in putting this article
in the Constitution and insisting on
this condition? It was not a formal
condition. Because the Constitution-
framers wanted that when you are
making a change in thc area of a
State or creating a new State, you are
affecting the destiny of a large num-
ber of people, and, therefore, you
must ascertain their views. Their
opinion may or may not be binding
upon you, but it is nccessary and pro-
per and just that the Members of
Parliament should at least have
authentic and correct information
about the views of the people whose
destinies are going to be affected in
this manner.

It is generally agreed that the
accredited representatives are sup-
posed, and rightly supposed, to repre-
sent the will of the people of their
constituencies. But, in the particular
case here, and under the circum-
stances which I have narrated to vou,
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[(Dr. M. 8. Aney]

I ask you, the hon. Members of this
House, and 1 appeal to the Leader of
my Party and also the Leader of the
House and my hon. friend the Home
Minister, whether the Members would
be justified in saying that they have
got before them the authentic views
of the people of Vidarbha under these
circumstances. 1f they have not got
them, then, though you have fulfilled
the requirements of this Constitution
technically, yet, in spirit it is not so.
Morally, those recommendations are
wanting in giving you correct infor-
mation about this matter. I do not
say there is any point of order, and
I do not say that anything is done
which is going to make anything
invalid here, but the fact remains
there. Is it not due to the people of
Vidarbhz, even according to the spirit
of the Constitution itself, I would say,
that you should find somc other way
to ascertain the views of the people
of Vidarbha, whose views—you must
admit the possibility—were possibly
not correctly represented by those,
who, under thce ordinary circum-
stances, would have been their accre-
dited representatives. That is the
position. T shall leave it there. That
was onc¢ of the grounds on which 1
think. ...

The Minister of Agriculture (Dr.
P. S. Deshmukh): The views have
been more than properly assessed, and
the opinion is known.

Dr. M. 8. Aney: My hon. friend is
entitled to say that. 1 do not want
to say anything against him. He is
my friend, and we have worked
togeth}er; we respect each other; we
know” it. He will at lcast give me
the credit that I shall not make a
statement of fact which to my know-
ledge is not correct, or is incorrect or
inaccurate. I am sure that he will
give me at least that much credit.

Under these circumstances, I ask:
Am I not within my rights, within the
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bounds of reason, to ask the Parlia-
ment, and particularly, the leaders
from the parties, to find out some via
media and to find out some way to
ascertain, and make some attempt to
ascertain, the opinion of the people of
Vidarbha under certain circumstances
their members in the Legislatures can-
not be said in the particular matter to
really represent the people of Vidar-
bha, or at least the whole lot of the
people of Vidarbha? 1 can say that
much. This is one reason why I am
insisting upon that point.

Then, there is another point which is
rather ticklish, in respect of which it
would be a failure on my part in the
discharge of my duty, if I do not make
a reference. The hon. Home
Member. ...

An Hon. Member: Home Minister.

The Minister of Home Affairs (Shri
G. B. Pant): That does not matter.

Dr. M. S. Aney: He may not take it
amiss, but it is wrong on my part to
call him by a wrong dcsignation, and
a designation which is not a desirable
one in these days of responsible gov-
ernment, particularly.

I want my hon. friend the Home
Minister to consider this point. In the
course of his speech, he made a refer-
cnce to the satyagraha that is going on.
I do not say that he made that refer-
ence in any contemptuous way. ‘Some
people have takcn it’ it is something
like that. But I would only say this.
Satyagraha is going on therec. And
why is it going on there? I must say
that also. It is going on there because
they found that all their attempts to
attract the attention of the Government
of India made in a constitutional way
were not getting any response any-
where. That was the position. Depu-
tations were sent, and they were pa-
tiently heard: representations were
sent: sometimes, they were acknow-
Jedged, and sometimes they were not.
There, the press also has been gagged.
It is interested in suppressing the voice
of the people of Vidarbha as against
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the voice of Samyukta Maharashtra.
This is the position in that part of that
State on account of certain circum-
stances to which I do not want to refer.
Under these circumstances, the persons
are carrying on satyagraha there. Re-
ports are coming before you about the
satyagraha, and you have to rely upon
those reports, no doubt. in these mat-
ters. You are justified 11 forming you:
own opinion and calling them as some
people. 1 say they are responsible
public men who have taken up this
cause. Some of them have been your
own Congressmen, and who have been
members of the Indian National Con-
gress for several years, and who have
served the Congress for forty years
and more, and you have been taking
them as the accredited representatives
of the people of Vidarbha whenever
you wanted. Are those people not to
be consulted now? It may be that cer-
tain events might have happened. But
I would only say this. It may be that
you may feel some indignation about
it on the ground that they are depart-
ing from the principle of non-violence.
But when they have found all consti-
tutional means not sufficient to attract
properly the attention of the authori-
ties. what is the remedy left for those
people who call themselves the fol-
lowers of Mahatma Gandhi. except the
last weapon which he has left in their
armoury, namely to take recourse to
satyagraha? They have taken to
satyagraha. If they had done any mis-
take in carrying it on, you are justified
in condemning it. Here, I am not going
to defend any particular incident, or
this and that. But I would only point
out this, that satyagraha has been re-
sorted to mainly as the last resort by
the people there. I may say one thing
here. If the course or the procedure
that the aliecn Government, followed 1n
the British days whenever satyagraha
was made, would have been followcd
by vou, by arresting the people and
sending them to jail, nothing unto-
ward could have happened anywhere.
But your determination to ignore the
fact that satyagraha is going on and
1o treat it as if it is nothing, and not
even to keep your officers present
there to see that the forests which are
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there are protected, and the way in
which the whole thing has led to an
atmosphere of contempt and indiffer-
ence have created a fecling of indig-
nation and resentment there. And if in
that course, something has happened,
the responsibility, no doubt, is on those
who have done it, but it is also a res-
ponsibility which lies very heavily
upon the Department of Forests and
the other Departments of the Govern-
ment of the Bombay State. The notice
was given that today forest satyagraha
is to be had there, and we are going
to ask not only thosc who are volun-
teers and who have come here 1w
make satyagraha but also other people
to join, if they want to do so; the no-
tice was given, and it was in your
hands, and you found hundreds of
thousands going to the forests, but
there was not a single forest officer or
police officer present anywhere. I was
present there. ...

Shri Mahagaonkar (Kolhapur): How
were the forests burnt then?

Dr. M. S. Aney: 1 have not heard
what the hon. Member has said, and he
will excuse me if I do not reply to his
interruption.

The Minister of Home Affairs (Shri
G. B. Pant): The hon. Member may
ignore the interruption.

Dr. M. S. Aney: I am rather serious,
and I want to finish my sperch as early
as possible, so that other Members may
get a chance.

Under these circumstances, if some-
thing untoward has happened, I would
say that you will have to ask your
officers to account for them, before you
proceed against the other persons who
have offered satyagraha or anybody
who has entered there as a satyagrahi.
What you do is this matter is a thing
of more than Jocal importance. So far
as satyagraha is concerned, the satya-
grahi is prepared to suffer the conse-
quences of anything that is done, and
if that had happened, [ would have
made no complaint at all in this House.
I may tcll you this very frankly. But
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[Dr. M. S. Aney]

the thing is this. Leave aside the ex-
cesses that may have taken place as to
why the people have taken to satya-
graha. The matter has been put before
you, and you know the whole thing.
The response and the support which
they are getting are not to be judged
by the laconic reports which are sent
by the P.T.I. or the D.T.I. and so on,
but by the report of the people who
are stationed there. Thousands and
thousands come from distant villages to
cheer them up, to send them into the
forests and promise them ‘If you are
sent to jail, here we are following you'.
Ladics are coming and joining them.
ladies of persons belonging to noble
familics arc doing satyagraha. This is
the beginning of the movement, and
it is for you to see whether that move-
ment should disappear or it should
grow in strength hereafter. It will all
depend on the attitude which the Gov-
ernment of India take in considering
the demand of the people of Vidarbha
that some attempt should be made to
ascertain the opinion of the people of
Vidarbha cither by a referendum or by
some kind of plebiscite. Let there be
a promise that this thing would be
done cither at the end of this session
or at the end of two or three years.
Let there be some period fixed to re-
vise the whole position and bring it in
line with the opinion of the people
ascertained in this way.

If the people come and decide that
they want to merge with Maharashtra
by a majority, I shall be the first to
say ‘yves’; now you have no ground to
complain about the matter. If there is
such a procedure followed, 1T am pre-
pared to accept it. But if Government
want that the present experiment
should be carried on' for some time,
that matter also can be considered. But
somehow or other, there must be a
date, a time fixed, so that the people
of Vidarbha have the hope that their
opinion is going to be ascertained and
they are going to be consulted before
thiz becomes final. So let the present
arrangement be provisional. It such
hope is there, you will be giving the
people of Vidarbha a chance to be with
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you as your loyal followers, which
they have been all these years, in the
future also. If you do not do that, 1
leave it to fate. They will go in
wilderness and anything may happen.
The responsibility for this will be
equally on Government as well as on
the people. A man like me is just
consulted and I give whatever advice
I think proper. But the main respon-
sibility is on Government. Be not
satisfied with the opinion of people
who are sitting behind you and are
prepared to say ‘ves’. Do not go by
the assumption that things are 2Il
right. Our friends are there. You
thought like that in 1956 also. If you
again think like this, in 1960 you will
again be wrong. 1 hope Government
will avoid the bitter experience of
being drawn into a repetition of all
that happened these three years.

We are discussing this Bill on the
auspicious day of Ram Navratri. This
continues for 9 days in Chaitra.

Shri Hem Barua (Gauhati) It is
also All Fools' Day.

Dr. M. S. Aney: I did not hear my
hon. friend. So, his interruption is
useless to me.

Shri Hem Barua: I said today is also
All Fools' Day.

Dr. M. 8. Aney: I shall finish my
speech with relating a story from
Ramayan. I think my hon. friends
should have the benefit of listening to
the story. In the days of their exile,
Ram and Lakshman had gone to see
the south and they went to the side of
a lake called Pampa. By the sight of
the placid waters of the Pampa lake,
Ram was enchanted by the natural
scenery. He found that some ducks
were swimming across the surface of
the lake. Ram said to Lakshman:
‘Lakshman, do you see how careful and
cautious the duck is. He moves very
slowly so that his claws do mot injure
the fish which are in the water. Teo
avoid harming the fish, he is swinuniag
so slowly’.
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THIsd TENIAS:

These are the words used in Ramayan.
He said that the duck was so pious.
Fortunately, the fish was hearing what
Ram said and he was given the gift of
replying in human speech. The fish
said:

faes Wy ww 3 Arsg frgda:

“This duck has destroyed all my familv
and all my progeny.! Oh Ram, why do
you praise him?

geamer faarmifa qgafe fadfszay

The neighbour knows the actions of the
man. My reply to the hon. Home Min-
ister is this. He praised the Govern-
ment of Bombay and said that in three
vears they have achieved so many
things. It is the people of Vidarbha
who can say about that. Ask the peo-
ple of Vidarbha, and not the represen-
tatives who are sitting behind. Then
you will know whether it is a good
Government or a bad Government or
any other Government.

With this I conclude. I thank you
for the indulgence you have given to
me,

Shri Mahagaonkar: He cannot accuse
the representatives of Vidarbha like
this.

Shri B. G. Mehta (Gohilwad): I
would like the House to recall the days
when we were debating another mea-
sure sometime back. That measure
was also sent to a Joint Committee.
‘The Joint Committee had almost finish-
ed its deliberations. At that time, some
of the Members of this House as well
as some Members from the other House
felt it their duty to bring to the notice
of the leader of the House the great
and intense dissatisfaction thay was
prevalent in sections of the Houses of
Parliament as well as among the pub-
lic outside. We saw a situation which
was not edifying, which was not plea-
sant and which was fraught with dan-
ger. There was a sort of linguistic
fanaticism in the air, and from every
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quarter there was a demand for sepa-
ration and disintegration. The poison
—the virus—had gome so decp that the
leaders of the nation considered the
situation from day to day and tried to
reach a solution, if it were possible,
which would satisfy most sections of
the people, if not all.

It was from that point of view that
several formulae were placed before
this House from time to time—in order
to solve a reaHy difficult and compli-
cated problem. Even though the
Joint Committee had endorsed the re-
commendations in the Bill at the time
for a three-unit formula, the Members
of both Houses not being satisfied and
knowing fully that it was not going to
be to the satisfaction of the peoplc
and was not going to be abiding and
lasting, represented to the leader that
it was Yy to r id the
whole thing and find some other solu-
tion.

There were certain solutions that
were not acceptable to one side; therc
were others which were not accepted
by thc other side. In that predica-
ment, the Members of both the House+
in a friendly spirit suggested that we
should hit upon what was called the
device of a bilingual State. At the
Amritsar session, the Congress had en-
dorsed this idea and there were hopes
that there would be a few bilingual
States in this country in order to com-
bat the poison of extreme linguism
that was in the air in those days. It
was accepted by the country, but when
it came to implementation, they found
certain difficulties and, thercfore, thcy
could not implement it. If there was
a bilingual State on the eastern side,
as was then supposed to be coming into
being, or if there had bcen another
such bilingual State, say, in the south,
the experiment of the bilingual State
in the west also would have endured.
When the representation was made in
the light of the Amritsar Congress re-

luti it was supposed that it was
not going to be an exception but was
going to be followed up by a few
more such States.
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This was considered to be a remedy
to a disease which was eating into the
vitals of our national life. As such,
it was proposed by many of us here
and it was accepted by the Parliament
and also by the country. Those groups
which were more or less holding con-
tradictory views on certain special
matters came together on this formula
of a bilingual State of Bombay; and
we thought that we had done a good
job in combating the evil tendency and
made 1t safe for the future prosperity
of this country by adopung a formula
which would keep together people who
had been there for a long time work-
mg together, acting more or tess as
supplementary to each other and pool-
ing their resources, not only material,
but also of intellect and various other
things.

This pooling of resources and conu-
nuing to work together for building up
this great nation and making all efforts
to bring about pcace and plenty to the
people of this country wus the great
and noble objective for which we ac-
cepted at that time the formula of the
bilingual State. Not that everybody
was very accommodating, not that
everybody was overjoyed with it, but
it was accepted as a formula, as I said
before, in order to combat a particu-
lar evil tendency that was tnen pre-
vailing in the country.

It was also accepted, whether 1t was
liked or not. because it was thought
that this will make an end of a very
unpleasant chapter and open out pos-
sibly an era of co-operation. It was
because of this that it was accepted by
the leaders, both in Gujarat and
in Maharashtra.

An Hon. Member: No.

Shri B. G. Mehta: But there were
large sections in Bombay-Maharashtra
which were not satisfled; and it was
proved in the general elections when
they had registered their protest by
voting against the Congress. In Guja-
rat also, a section was very much dis-
satisfled and there were very unplea-
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sant happcnings about which we can-
not take any pride.

All this happened in spite of the
carnest efforts of the leaders who took
an objective and dispassionate view in
order to find a solution which would be
acceptable to all peopie. But in spite
of the best support being given by all
the influential people to the experi-
ment of a bilingual State, no less a
person than the Chief Minister of the
State, after his own experience of the
administration for some time, came to
the conclusion that this cannot conti-
nue because it has not facilitated the
emotional integration of the two units
that were mainly there in this bilingual
State. Though, as the Chief Minister
has publicly acknowledged, full sup-
port and co-operation were forthcom-
ing from the Gujarat Members of the
Legislature, even then he felt that
there were certain doubts, misgivings
and misunderstandings and that there
was something which kept apart the
two sides and could not bring the ‘wo
together in order to make them one.
So, he, because of his experience and
wisdom, came to the conclusion that
the matter should be reviewed. And,
1t was with that view that the Con-
gress Working Committee took up this
question and invited the leaders of
opinion in the various units of Bombay
and tried to find a solution which may
not aggravate matters but which would
pacify, soothe and harmonise the
various conflicting claims.

We have just heard our esteemed
friend, Dr. Aney, speaking for Vidar-
bha. That was a big problem. It was
not as if we just discard this bilingual
formula and get something which is
acceptable to all. The problem was
bristling with difficulties and complica-
tions which could not be easily brush-
ed aside. But under the able guidance
of our Home Minister, the Nine-Man
Committee which went into this pro-
blem hammered out a solution. That
solution also may not be appealing to
all people. But I can claim that the
solution has been acclaimed by a large
majority of the people. The bulk of
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public opinion has accepted it. Therc-
fore, while it is fortunate that there are
still people who have certain misgiv-
ings and who are not prepared to lend
their whole-hearted support, I can say
so far as I can see or read the signs
of the times, that this latest decision,
first of the Congress and then of the
Government, has appealed to many
scections of the people. A large and
predominant volume of public opinion
has accorded its welcome to this pro-
posal; and, therefore, it is up to us now
to accept what has come out as an
agreement from the Nine-Man Com-
mittee and which has been endorsed
by the Government and which is now
embodied in the present Bill. There-
fore, I am here to support the motion
for referring this Bill to the Joint Com-
mittee where all points of view could
be placed and further agreement
sought if there is any ticklish point
which has not yet received sufficient
attention or which has not satisfled
4uy important section of the people.

It is with this background that we
have to vicw the present Bill. There
have been a few issues, say, regarding
the border between the 1wo States that
are now proposed, or the financial set-
tlement, of certain claims for Gujarat
being a fleficit State and a few otner
questions. Some of the hon. Members
have drawn attention to some of the
points.

There has been a complaint that we
have not accepted a certain set of
principles; we have not put in motion
a specific machinery in order to go into
these various conflicting claims and in
order to hammer out a certain accept-
able solution. I do not think that that
complaint is correct because the Bhat-
tacharya Committee, and, later on,
Shri Rangachari here, pcople who can-
noy be accused of being partisan one
way or the other, have gone into this
question and have suggested solutions
which have been accepted by the
Jeaders of the two units. So, we can-
not say that there has been no prin-
«iple behind the arrangement and that
it has been a completely ad hoc
arrangement. We might say that there

CHAITRA 12, 1882 (SAKA) Reorganisation Bill 9120

is a great principle behind this and
that principle is that the leaders on
both sides accept the agreement, and
that the agreement has been arrived
at after study, after mature thought
and after discussions with all parties
concerned. It has not taken months or
years; it may have taken only a few
days; but, that does not mean that full
thought was not given tu the various
problems. Various conflicting claims
were considered in their entirety. This
wag done. Though there might have
been certain differences between  the
two sides, they were prepared to ar-
cept the advice of an clder statesman,
onc of our nation-builders. His advice
was acccpled. So, here was the pruu-
ciple, that of an agreement between
the different sides who were staiing
different claims. That agreement was
arrived at after prior consultation, dis-
cussion and study. It was placed bc-
fore our national leaders. Therefore,
it is not merely an ad hoc arrange-
ment, without any principle or based
on any arbitrary method but it was
fully gone into and the agreement was
arrived at. So, we in this House
should endorse that agreecment because
that means unity, cohesion and soli-
darity that we so much want in this
country and because it is going to per-
mit these two States to grow into a
higher stature with complete amity
and co-operation between themselves.
It is, therefore, that I commend this
method of arriving at solutions, rather
than having committees and commis-
sions which will take months and
years and all the time the bitterness
will continue and there will be a fes-
tering sore which will eat at the vitals
of the nation. It is, therefore, that
this method is more to be commended
whether one may feel satisfled com-
pletely or not. That has not been
possible on many other issucs; that
may not be possible on all issues but
we ought to accept something which
has been accepted by the leaders of
public opinion on both sides. That is
why I would recommend strongly the
acceptance of the arrangement that bas
been arrived at by the leeder and the

deputy leader of the Bombay Legisla-
ture.
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1 am told that somebody in this satisfy the people of Maharashtra,

House—if 1 am not wrong, my hon.
friend, Shri Goray—has suggested
that the deficit of Saurashtra and
Kutch are being imposed on the
Statc of Bombay, that is, the State
of Maharashtra. That is an incorrect
understanding of the situation be-
cause both Saurashtra and Kutch
have, under an agrecment with the
Government of India, certain flnan-
cia. assistance to be given to them
in lieu of certain rights that they
had surrendered to the Government
of India, the rights of customs and
excise, income-tax and so on and
that arrangement subsisted till yes-
terday, if I am not mistaken. So, it
is not as if any deficit on account of
Saurashtra or Kutch was being im-
posed upon the State of Maharashtra.
Nothing of the kind. As the Finance
Minister of Bombay has pointed out
in his speech in the Bombay Council,
here is a partnership of long-stand-
ing, about 150 years or so old. The
partnership is being dissolved by
accommodation, arrangement and
agreement. It is up to the partners
to scc that none of them is put at a
disadvantage in the new life initial-
ly. Al these years, both Maharash-
tra and Gujarat profited from the
surplus of the city of Bombay. It
would have continued for a long time
to come if we had not agreed to
divide the State of Bombay into two
units. It is nothing as if something
new is being imposed. Here was
an advantage which was being taken
not by one unit but by both, Maha-
rashtra and Gujarat. in more or less
the proportian of the population—
two-thirds and one-third. Now, that
advantage would immediately termi-
nate on the division of the State of
Bombay into two units. You know
the strong feelings Gujarat held re-
garding Bombay city’s status. They
wanted that there should be three
units and a separate structure or
administration for Bombay. But in
deference to the cause of unity and
nationalism, inspite of the strongly
held views of Gujarat, they came to
the conclusion that if it was going to

end the bad and unpleasant chapter
once for all and open out a new era of
peace and prosperity, Gujarat sheuld
agree to what Maharashtra has come
to believe so strongly, even vehement-
ly. They agreed inspite of them-
selves to the solution that Bombay
would go to Maharashtra. But the
conseq of Bombay going to
Maharashtra is that on the morrow
of division there will be a deficit of
Rs. 9 crores, according to certain cal-
culations and Rs. 4-3 crores, accord-
ing to others. That was a problem
that had to be tackled not only by
Gujarat but by those who took the
decision regarding the bifurcation of
Bombay. A solution had to come not
only from Gujarat and Maharashtra
but from all of us. We had to devise
some ways and means so that Guja-
rat was not called upon from the day
it was established to impose taxation
on the people of Gujarat to the ex-
tent of a few crores of rupees. If
we look to the incidence of taxation
per head of population in Gujarat it
is something like Rs. 12:5 or so while
for Maharashtra it ig about Rs. 10

Shri Tyagl: Gujaratis arc richer.

Shri B. G. Mehta: That is a fallacy
which has becen very much prevalent
but has very little substance. I would
like to point out that Gujarat is not
Bombay. Now, the Bombay Guja-
ratis will go. They will be in Maha-
rashtra now. Ahmedabad is not
Gujarat. Apart from the textile in-
dustry of Ahmedabad, if our esteem-
ed friend, Tyagiji, could point out to
me other areas in Gujarat which are
rich, I would be too glad to correct
myself; 1 am prepared to withdraw
my words also. Possibly Tyagiji does
not remember that Gujarat means
Kutch which was from very early
days being cruled by anti-delunian
mathods for a long time and Saura-
shtra which was a ocongery of 200
Indian States and in Gujarat apart
from Saurashtra and Kutch, there
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were something like 150 or so small
States. Because of this there was
no right development in Gujarat.
There were boundaries and jurisdic-
tions at every stage and claims from
all sides.  Therefore, it was not
possible to develop Gujarat in every
possible way. Only the five districts
of Gujarat that were there in Bom-
®ay in the old days had the benefit
of constitutional rule or the rule of
law and certain guarantees of citizen-
ship rights and so on and then a few
were institutions of public life, of
local-self-government and voluntary
agencies. There could be some pro-
gress seen in those former areas of
British Gujarat of those days. Now
Gujarat is 17 districts and not § and
Kutch could not be said to be really
an advanced part of Gujarat nor
eould we say the same thing with
regard to Saurashtra which, though
it has bravely and gallantly put up
an effort to come into line with the
rest of the country, has not reached
that stage...... (An Hen. Member:
Adivasis). You may also know that
the population of Adivasis is con-
siderable in Gujarat, so also is the
population of Harijans. There are
various sections. Go to North Guja-
rat—Banaskantha. It is completely
backward. Go to Central Gujarat or
go to Cambay. There are places in
Gujarat which have not had the be-
nefit of rule of law or constitutional
rule, which have not seen something
like a Gujarat unit where you can
have roads, irrigation schemes, mine-
ral development and so on. All this
is in its infancy in Gujarat. I am
glad my hon. friend Tyagiji gave me
an opportunity to explode a myth
which has been sedulously spread
throughout the country. It is all
wrong. Gujarat is not Ahmedabad.
am glad we have decided to establish
the capital not in Ahmedabad but
near Sabarmatl which has a noble
tradition and association of ideas in
the history of Gujarat and this coun-
try.

So. really speaking, neither Sau-
rashtra nor Kutrth has imposed any
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burden on the State of Maharashtra.
But it is understood, and I thought it
was understood by the Samyukta
Maharashtra Samiti as well, that there
has to be at the time of bifurcation
a certain arrangement which  will
make it possible for the State of
Gujarat, which was not asked for,
but which has been, say, forced upon
Gujarat, to carry on its work.

Now, here is thc State of Gujarat.
Do we want it to prosper or not?
How cou'd it be expected to impose
taxation to the tune of Rs. 5 crores
or Rs. 9 crores immediately after its
establishment? It was accepted on
all sides, by the nine-man committcee,
by the Government of India and all
sectians of public opinion including
the Samyukta Maharashtra Samiti—-
1 know of certain discussions that
took place—........

An Hon. Member: The Bombay
Legislature also.

8hri B. G. Mebta: You can see the
debates that took place in the Bom-
bay Legislature. The Bombay Legis-
lature unanimously endorsed this Bill.
Though there have been certain
differences expressed there, replies
also have been given—you can refer
to thae debates if you like. So some
arrangement had to be arrived at.
Ordinarily, it would be something
like one-third of the surplus of Bom-
bay City. It would be then Rs 8
crores to Rs. 9 crores. But Gujarat
has acoepted whatevar has been sug-
gested from here, either by Shri
Rangachari or by Pantji, and it has
been  accepted with  willingness
though they know what it is going
to cost them by way of making two
ends meet. Even then they have ac-
cepted. So I would wish our friends
of Msharashtra also would take it in
that spirit and in that light.

Now, there is the status of Bombay.
Many friends have expressed their
anxiety on that score. I do not think
there should he any misgivings. 1 do
feel that the recommendation of the
nine-mar committee will be carricd
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out. That has been the declaration
made by the Chief Minister of Bom-
bay on the floor of the House, that
has been what our Home Minister
also has said. I do not know whe-
ther we cannot allay the fears and
misgivings by making some mention
of this desire on the part of all of
us to retain the present cosmopolitan
character of the city of Bombay and,
for that purpose, whether we cannot
devise by some ingenuity some mea-
sure which could give satisfaction to
the people of the city of Bombay. I
only wanted to refer to that point.

13 hrs.

Regarding the problem of Vidar-
bha, I know there are two strongly
held contradictory views in that
area, but I would appeal to my
friends of Vidarbha that in spite of
what they might feel, even though
they may be holding strong views,
they may give this decision a chance.
After all, here is a great opportunity.
All the Marathi-speaking areas are
brought together at one place. Here
is the huge surplus of Bombay which
is going to be available for the deve-
lopment of the backward parts of
the State of Maharashtra. Why not
give it a trial, a trial with a view
to help with every possible means to
se¢ that it succeeds. Such a trial
ought to be given to this experiment,
and in spite of certain strongly held
views this experiment may be ac-
cepted. I think after some time they
might feel as, I hope, the people of
Te'angana feel today, that it is good
to be in the whole of Andhra. that
it is good to be in the whole of Maha-
rashtra so that they will have an
opportunity to develop together.

An Hon. Member: They are already
‘feeling.

Shri B. G. Mehta: They may so feel,
but there are two views. We just
now heard one of our leaders speak-
ing about that. But I would appeal
to all friends who differ from us to
:give it a trial and a handsome trial.
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I am told our friends from Kutch
have made a representation to the
Home Minister regarding the problem
of Kutch. That problem has been
considered on its own merit, on a
different footing. It was considered
by the SRC where they maintained
that Kutch is a Central responsibility,
and the Centre while placing it in
Bombay cannot divest itself of its
responsibility to the people of Kutch
because it is a border State, because’
it is a State which has remained in
chronic backwardness for a very very
long time. This fact was recognised
by the SRC and they recommended
that not only—then it was Bombay
State—Bombay State but also the
Centre will have to continue dis-
charging certain responsibilities to
the people of Kutch. Again, the
Planning Commission had considered
the same and endorsed the view of
the SRC with regard to the interests
of Kutch being taken care of by the
Centre. The same thing was con-
sidered in the previous Joint Com-
mittee, where both Shri Bhawanji-
bhai and myseclf had the honour to
be members, where also it was re-
cognised, on the merit of the case of
Kutch, that there shall be a continu-
ing responsibility on the part of the
Centre so that the people of Kutch
may not feel as if they are not duly
considered in any reorganisation. I
would place the case of Kutch be-
fore this House and before the Gov-
ernment. The same may be consider-
ed with regard to several backward
paris. As I said, there are Scheduled
Castes and Scheduled Tribes a goodly
number, and other backward classes
in Gujarat which is going to be.
Again, that is a problem not just be-
longing to one State or one set of
people. It is a national problem, to
bring people into line with other
advanced sections, so that nobody
feels as if he has no future in this
country, and from that point of view
we will have to consider the claims
of Gujarat whenever they are placed

before this Government.
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Sir, I have done. I hope we shall
be able unanimously to accept this
motion, not only now but after the
report is submitted later on, and that
we will be able, as patriotic citizens
of this country, to give it complete
support and co-operation so that we
might end this chapter of reorgani-
sation once for all and open out a
new era of peace and prosperity in
this country.

Mr. Speaker: Shri Khadilkar:

Shri Khadilkar: (Ahmednagar): Mr.
Speaker, Sir, my hon. friend who
spoke just now has given a resume..

Mr. Speaker: Hon. Mcmbers will
now confine their remarks to 15
minutes.

~ Shri Khadilkar: Sir, 1 shall try.
Sir, 1 was saying that the hon. Mem-
ber who preceded me has referred
to the history of the bilingual State
and how the Government has now
come to the conclusion that it should
sponsor a Bill revising the decision
taken by this august House concern-
ing the bilingual State. But, unfor-
tunately, he has forgotten to mention
one factor which has led to all the
controversy. We on our side, when
the Members of this House never
had even thought about it, made an
offer to the leaders of Gujarat, all
parties united including the Commu-
nists, that let us give a trial for a
bigger bilingual. That offer made in
all confidence and hope was spurned
aside by Gujarat leadership saying
that there was something fishy about
it. P

An Hon. Member: It proved to be
$0.

Shri Khadilkar: All the trouble
and all the later solutions which
baffled the High Command were
really due to this initial spurning of
the offer, rejecting the hand of friend-
ship and eternal partnership in the
Indian Union. He ought to have
mentioned that fact. Let me be very
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plain and let me say why it so hap-
paned, before I come to the Bill

proper.

In. the Gujarat leadership today
there is a tendency to equate the
interests of Gujarat with the inter-
ests of India. This is a tendency
which is not in keeping with Gan-
dhian tradition and it has affected
in many ways the whole pattern of
Indian politics. There is a certain
amount of paternalism in Gujarat
politics in the democratic era of
today, and we do not understand what
are the vital urges of the pcople.
Therefore, even now, when a decision
has been taken, when people in Maha-
rashtra and Gujarat have agitated for
the reversal of the decision previous-
ly taken becausc they felt that cer-
tain things were being imposed by
this House without taking into con-
~ideration the will and the wishes of
the people, the prospective Chief
Minister of Gujarat would say in
Gujarat today that, left to them.
selves, Gujarat would have preferred
to remain in the bilingual State! Be-
cause of this paternal attitude in
politics, they do not understand the
democratic feelings of the people and
fail to adjust themselves to the de-
mocratic processes.

After saying this by way of preli-
minary remarks, I would like to touch
the main problem. 1 feel that we
have reached the final stage of the
process of States reorganisation, Un-
fortunately, those who were entrust-
ed with the destinies of this country
did not give cenough thought to this
problem; they did not lay down the
principles nor did they make a plan
as to how this thing should be brought
about. When the issue was discus-
sed, in the Constituent Assembly, the
then leadership thought it shou'd be
shelved for the  time being.  Then,
the first decision was taken concern-
ing Andhra Pradesh, and it was taken
under certain c¢motional and impule
sive impact and not by giving duc
consideration as to how it would
affect the whole of India and other
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language rcgions, because, when I
plead for a language State, I do con-
sider what are its drawbacks in the
Indian Union and what are its pit-
falls and shortcomings also. Langu-
age is a force of social integration
and in the Indian Union, with differ-
vnt levels of language development,
1f it takes a certain amount of chauvi-
nistic turn with an exclusive nation-
alistic spirit behind it, it is likely to
prove detrimental to the unity of India,
Therefore, while taking measures to
- y the aspirations of the langu-
age vegilons, and  legitimate aspira-
tions at that, we who are sitting here
as representatives  of  the  people
should also take care to see that the
rense of Indian unity which keeps all
States together is in no way touched
or undermined.  This point is abso-
lutely necessary at this hour.

1 said that the High Command never
gave a thought to this problem and
nevey had any principle. I will give
you one small instance. My hon.
fricnd refeered to the border area, 1
would like to ask, “What did you do
regarding  Abu?”  Abu legitimately
belongs to Rajasthan. But in the rul-
ing hierarchy, where only a few
States have a dominant voice and
others have none. .....

Shri P. R. Patel (Mchsana): May
1 submit that my hon. friend knows
littlc of Abu, but he is talking about
it!

Shri Khadilkar: I know every-
thing. I shall place all records be-
fore him if he wants. Ultimatcly,
because of this dominant voice and
because of a desire, a most unhealthy
desire, that onc State must have a
port, must have a hill station, must
have rich forests, etc.....

Mr. Speaker: We¢  have enough
trouble between two States and  so
why should other States also be
brought in here? If a number of
other instances are brought in, it will
lead to a diversion from the present
subject. The hon. Minister will have
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certainly to explain the reasons if
such charges are made against some-
thing else wihich is not the subject-
matter before us. Generally, when
the hon. Member said that there is a
pull this way and that way, I allow-
ed those remarks. But he need not
pursue the topic all round.

Shri Khadilkar: 1 just mentioned it
because they take a certain decision
in their wisdom because of certain in-
fluences and laler on they have got
to reverse it.  Therefore, I mention-
ed it. I have no desire to pursue that
point. Unfortunately, the bilingual
State was cctablished in diswrust be-
cause some people wanted fo cxer-
cise a veto on the future of Bombay.
I am using the expression, if I re-
member correctly, from one of the
private communications of the Prime
Minister to one of the magnates of
Gujarat. Therefore, the controversy
really stirred the emotions of the
people and the people felt that “here
is a blatant injusticc done by the
High Command.’

I have read through the Bill. Let
me be very frank before this House
and tell the hon. Home Minister, who
has taken this bold step of carving
out two States for which I really con-
gratulate him, that there is a string
of distrust in several provisions of
the present measure also. I will
just refer 1o a few provisions. Take
the question of the border between
Gujarat and Maharashtra. About
Umbergaon ad hoc decisions are
taken. There is no principle. False
information sometimes is made use
of. All the Gram Panchayats—there
are eight of them-—are nominated.
Out of the eight, only four have opted
out for Gujarat. The hon. Minister
has got the information in his pos-
session. As regards Dangs, it has
been decided that it should form part
of Gujarat. I do not want to labour
this point, but I would like to point
out one aspect. It is basically a
tribal area and the interests of those
people must be of vital concern to
everybody. It is a ticklish problem.
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For the time bcing, if there is no
agreement, why not keep this dis-
puted area, in the interests of the tri-
bals also, in charge of the Centre?
Later on, you can dccide upon the
issue. -

An Hon. Member: Why not Bom-
bay also?

Shri Khadilkar: It is a tribal belt.
1 have gone there. The people there
feel that they have any value. There
are rich forests there and the ex-
ploitation of the forests is going on
from year to ycar. Why not these
forests, which is national property.
and those who live there for ages,
be in charge of the Centre? For ex-
ample, my hon. friend’s name, Dange,
comes from those areas. He comes
from those arcas. I may tell you
for your information. Thercfore, so
as the Dangs are concerned, you
should not take a has'y decision.

An Hon. Member: It must be given
to Shri Dange then!

Shri Khadilkar: If certain spots of
discontent are kept alive, let me warn
vou of this. As you have found re-
garding the bilingual State, you will
find later on that those spots develop
a sort of ulcers and these ulcers will
take a malignant turn and you will
have to find out some solution and
some sort of remedy to remove that
malignancy. So, between two States,
when you demarcate the border, whe-
ther it is Gujarat and Maharashtra
or Mysore and Bombay, the decisions
are not taken with that objectivity,
and with a plan that we will educate
the pcople and tell them that we are
carving out the map of new India;
here are the areas; boundaries will
be decided on this basis and the areas
will comprise these territories. If
vou had done that, educated the
people and then reorganised the
States after five or seven years, in-
stead of taking a decision on the spur
of the moment, because some esteem-
ed comrade in Andhra died and there
was a disturbance, it would have
been proper. You take decisien
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when there is a disturbance; you take
decision when somebody dics,  but
you never take a decision if pcople
argue and prove with all reasonable-
ness their claims. Here is a case re.
garding Mysore-Bombay border  or
Gujarat-Bombay border.  Therefore,
I would appcal, take o decision on
some  principles.

Mr. Speaker: Some hon. Mombers
from Mysore have written to me and
I may refer to that I do not think
the border dispute between  Mysore
and Maharashtra is relevant here, This
is only between  Maharashtra  and
Gujarat.

An Hon. Member:
have been made.

But references

Mr. Speaker: If they are made, it is
not right.

Shri Mahagaonkar: When this pro-
blem of the new State coming up is
discussed, why not we suggest that
certain areas that are in Mysore State
should be taken into consideration by
the Home Minister and the Govern-
ment and by this House? Is it a folly
on our part to bring in that?

Shri Basappa (Tiptur): That issue
was finally scttled in this Parliament.
It cannot be opencd, unless there is
agreement........ (Interruptions).

Mr. Speaker: The point is this.
Hon. Members arc aware that Gujarat
Statc is carved out of the Bombay
State and the balance remains. If a
portion which has gone to Mysore has
to come here, that is not part of the
Bombay State. Gujarat is carved
only from the present Bombay Statc.
This is an independent issue where
the legislature of the Bombay State
has also looked into this matter.
Likewise, the legislature of the My-
sore Statc also has to look into this
matter, if that is brought in. Many
things may be good, but they are nnt
relevant to this issuc. Even if some
references might have been made, hon,
Members may ignore those references
so far as that dispute is concemed.
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|Mr. Speaker]

The House will not accept any such
one-sided references. Therefore, I
am not going to allow any reference
to the dispute between Mysore and
Bombay, merely because some hon.
Member from Maharashtra or from
Mysore wants to talk about it.

sit wrwren (1T) o ome S,
v« v a5ad & W 97 9= & Y it
a1 a9y § fa g7 et A7 2w 4 § @
& ATFq wAq Tt ¥ A 7ot 59
w3 A% |

WS AERT : AG AT | 5T ARG
&0 v W7 aw=wt § wer 97 A
w7 g & fadt W e a7 Ay | i
g WA AT & | TF 97 W T R
AT FTAT FACTT O

Sardar A. S. Saigal (Janjgir): My
learned friend has raised the point
that the question of other States also
may be taken up. May I humbly sub-
mit that this question relates only to
Bombay and other States will not be
dragged in?

Mr. Speaker: 1 have said so.

Shri Khadilkar: So far as Ukai is
concerned, out of 156 villages, 97
villages are such which would not be
submerged under water. 1 want to
point out to the Home Minister that
this decision is against the very spirit
of the Constitution. I would like to
appeal to him that if he is going to
decide the question of villages that
are not submerged under water under
a particular project in this manner,
he is laying down a very bad prece-
dent. 1 will just mention one or two
instances in this regard, because it is
said agreement is a principle. For
the first time I have heard it. The
hon. Member who spoke before me
said it. Whatever has been agreed
upon, must be examined by this
House very thoroughly. A certain
principle is laid down. in the Consti-
tution and thereforc we are sitting
here.
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So far the Ukai arrangement is
concerned, it is detrimental to  the
future development, because it will
lay down a very bad precedent. For
instance, the Ukai projeet was first
conceived as an irrigation  project.
Now it is talked of as a power project.
It it becomes a power project, water
will be wasted in an area where it is
of no use, because the experience of
Kakrapara is such that because of 40
to 50 inches of rainfall there, water is
not being utilised. Therefore, I would
appeal to the Home Minister: Let
the matter be referred to an irrigation
and power commission, to some new
committee, and let it be examined.
Otherwise, the same principle will be
demanded in the case of Rihand and
other projects that are to come up.
So, you should not lay down a bad
principle.

Coming to financial arrangement, o
far as the arrangement for the first
two years is concerned, I do not take
any exception, nor the Samiti, when it
agreed upon some formula, had taken
any exception. There is no serious
objection about making some provis-
ion for the building up of a capital
also. But another question is involv-
ed regarding the financial arrange-
ment after two years. How can you
predict the long-term prospective de-
ficit of a State and make some pro-
vision? That is one aspect. Apart
from it, under our Constitution, after
five years, you have got a Finance
Commission 1o go into all the details
and lay down a principle of disburse-
ment or grants-in-aid from the Centre.
We have before us the reports of the
Finance Commission.

I would like to point out, as a
matter of principle, that here also
you are contravening the spirit of the
Constitution in order to bring about
this agrecment, which is, as 1 said,
based more on distrust and a ccrtamn
spirit of bargain. Therc is no spirit of
partnership. I wish :hat Gujarat should
have shown a little generosity and
should have shown greater respect
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to the basic principles of the Consti-
tution, while coming to some sort of
agreement. Tt is not there. (Inter-
,ruption). I will not take a long time
jon this issue. There is a precedent
of Andhra and Madras. When they
were separated, a certain principle
was followed.

13.24 hrs.
[(MR. DEPUTY.SPEAKER in the Chair]

1 will just read out one small para-
graph from what the Finance Com-
mission (1957) has said about it:

“The gap between the ordinary
revenue of a State and its normal
inescapable expenditure should, as
far as possible, be met by sharing
of taxes. Grants-in-aid should be
largely a residuary form of assist-
ance given in the form of general
and unconditional grants.”

Regarding Andhra, it has said:

“Andhra Pradesh has special
problems arising out of reorganis-
ation”

This principle ought to have been
followed; that is why I am quoting it.

“It has also inherited the diffi-
culties of the former Andhra State
consequent on its separation from
Madras. We recommend a grants
in aid of Rs. 4 crores a year to
this State.”

1 woulq like to appeal to the hon.
Members, those who are parties to this
agreement, because, after all, when
we endorse this agreement here, as
the bi-lingual formula was endorsed
by us, without taking the wishes of the
people, if you endorse an agreement
which does not meet with the wishes
of the people, contrary to the
basic fundamentals of the Constitu-
tion. it will be challenged by the
people. That danger is there. There-
fore, the responsibility of the Finance
Commission that will be appointed
after two years should not be brushed
aside. T do not say that there would
not be any deficit. Let Gujarat also
become equally prosperous. They are
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already  prosperous than what we
are. We do not envy them. Becausc,
they have that knack, a certain
amount of business acumen, industrial
ability and all that. But this principle
should not be laid down.

One more word and I shall finish.
There was a reference to Bombay and
what they are losing in this separa-
tion. I must confess that 1  was
rather  disappointed when my  old
friend, Shri Balwantrai Mehta, talked
about Bombay. When you are se-
parating you do not realise one aspect,
or you do not bring to the notice of
the House one aspect. 95 per cent.
of the commercial and industrial capi-
tal that is in Maharashtra belongs to
non-Maharashtrians and a major por-
tion of it belongs to Gujarat. Yester-
day, my hon. friend, Shri Yajnik said
“We have invested Rs. 200 crores in
Bombay”. Why only Rs. 200 crores.
Every grocery shop, every cloth shop,
every factory, every mill, every big
or small enterprise belongs to them.
Certainly they have enterprise, they
have ability. (Interruptions). I am
paying tribute to their ability. No-
body is going to confiscate their pro-
perty or drive them out. Therefore,
in their own interest, they should not
bring in the argument “We are los-
ing something, we are giving away
Bombay”. No. I would appeal to
them, there is scope for you, you come’
again and have more industries.

Mr. Deputy-Speaker: Scope for me
as well?

Shri Braj Raj Singh: Punjab sett-
ing up industries in Bombay?

Shri Khadilkar: There is scope for
them, for our development. Let it be
a joint development. Do not enter
with a spirit as if we are belonging
to two sovereign States. That feeling
should not be generated. One word
more.

Mr. Deputy-Speaker: He has already
taken too much time.

Shri Khadilkar: I will end in one
minute. Yesterday, a referencc was
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made to the Samiti. I am also a con-
stituent  party to the Samiti and,
therefore, it would not be proper for
me not to refer to it. The Samiti and
the Maha Gujarat Parishad, both
these organisations came into  being
and showed their strength in a parti-
cular moment of history. They came
through a process of struggle. When
the basic issue is solved, it is very
natural that the basis on which this
unity was forged will have to be re-
considered. It cannot be continued in
the same old fashion. All the parties
in Maharashtra as well as Gujarat will
have to give serious thought whether
in order to bring about a healthy de-
mocratic life in this area they should
reconsider the whole position and find
out a new basis of unity. That time
has come.

st @A g (frere)

WTAATE IV A, 39 7% q 59 fagw
T A7 AT & arz feT Wy =99t 2y vy
¢ 1 g g fafawe ara 9 g7 fa=
FavHIwmaw A faomr ¢ AR
qA adaey Wi Y 7 W T Qe 7
QATEFATE | AW TAF A A §G
AT TgA 1 TEIF Y A7 | B g
fra & Qe &1 va & f 9w ZATG @I
F1HTA &Y TR A A WA G A
stea g agT & AT weel S
5 T § TR AT g 4 o 7 Y
TR T AE AT AR & I AT
IR I 97 IAT FT JATA IWT
BT A1 FEA F1 GIHC F T 0 A
feam @ 30

A AT TR gIgT 4 aarm e
R gug wt favm g 979 q faar o
3 gy wwimmw A Fdefe
g2z 7 fawg arft | ag afgr T @ 6
a7 favim feem feay a7 4 o foim &t
R F W At 4 W et fred

7 faers fovam 4, A1 2wt 97 Ffrefae:
O FAIAT $2@ w70 § 008, 99T
Y 9T ¥ 7Y a1 Fafw agi 07 37 o
st o R euci ol
34 4 =7 agi 07 g fqvrm aat O 9
fear mat ar 1 31 & 7R § 5 39 ww
i #1 feawz w7 F% wrEw A@y
2

WY ATgE q aAaran 5 ogawr Ar
T2 & g 7497 @) a1 1 #fET § qqaen
AT S A A Aq oAy A
TFAT | AAAIE T qgal FT TAF
Hrev 4 I gAfeufea 7= A 7ma
& Tt &1 AT 7 amag 9fe
ST &1 fam a1 | w9 9w ArET A ow
fem a1 W adfewe o % s
a7 argfer qr 1 afFR w=@ g = B
g s faarsz g & wmes

q1

FF A5 T9] &1 I 4Y AT gH A
F oW W 7T TG AT ¥ 59 97 T
Q@ q 9T 99 A A AEw o fE
faurg qee fear T @ @1 gETC ATE
tfeanigt fmagagmasr Rz gm &
Tt ffefer Fedaen g,
a1 GET T oE ALY @ | W aAATn
war 5 3z 3w &Y aenEe ¥ g g,
gy ¥ fot g, amafaew & P 8,
ST fE ol awa wiE A 7 FEAT,
wfed g1 38 A F@ 1 1 i
9T AT F TG AW AT g A
T WS # ¥ fawg aC AT 99 927 |
fex Wt T ™ fm wr =
F¢ foam 1 a7 g F & e s
&1, 4% A1 JATOW &1 TG FIAT T |
# at wawet g f o foiw oz 8w
AT § OT TEF §IE T § T O
sfrezr g wifgg, se® qu ARF
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frar s wifgd ) gw E are q
78 o M & arx I fad g
fea, 3% wfa fefafem g feamn
0T W IS o A ST 4 WW g
W BT A6 E1 T S 77 @
TAT qF FA G GrE AR A G}

w17 3.8 A7 grar § i it faora g mife-

#z 7 fomr 3 £ qifamie ¥ gedi ¥
faar o= fmd gam ~tew mfew g,
AN T A TF A QO RleTr AGY HY
fet 7 =1 T‘T‘ﬂi?ﬁl’ﬁ? Nothing is final
in Democracy Y Q‘qT ot Ry
Bombay is geographical part of Maharashtra
T & 1 1z I AL qrA g &) R 0w
o\ 7w A 9 1 A g 9w
7 A0 A TAT a1 3 famy e
F faq ® g7 fagar A& gom 1 7= FwTY
zq | frafers eafefam s= grian
TR GG F AEANT gE A 97 4 ar
g7 39 1A K1 THAT A FHET WAL
femr 1 sgiA Y 3w frig #1 e
e 4, ag a1 A g a9 T bt
IAH A AIAA G | 5 T THH T FAT
&t g1 AT )

g 97 Y W A AR aEEd @
T FET AT § 1 F e e o fR Q@
#NE 97 JQqfF g7 T &Y E, T g
STRTSI A 7 9%F &1 990 g7 | ;<
a7 gy & fE s wré AE A ar
IqXY qrA &7 fardY ®7 g €Y A Awar
# AT WTEA FT g W A g &
redr ot fr ag g G i e1 A
A | T IFIA T KT AT IH-
T A G qE a1 A ad %
I el § wq ag FHET HIAT AA 4

o\ gy g i avad W7 A F -

AT £ I w7 gw g w1 9w &,
I GG A A A g g A oY ag
YT AT ATEX §, WA AT VY FOAF T
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W e & Wi Wt aw e @
m%wmqﬂm#sﬁ‘
AT § IAE AT R A g AAm
ATET & | 97 IAE AT F {H AT 14T
A2 ¥ | W FATL AIATAE qIEW & A1
T AL A AF T09 6T 1 G, IARY I
qET W #fHA Now he can convericntly
afford to forget  such things.
A & I g weAr § iR & O war
T agr &

# W FE S g fr amal w
fosit 7 agt A% war e A A
A mEarn §1 & g A g f
mEANT 7 17w A1 WA 9 froa g

Shri Mahagaonkar: Who has called
Gujaratis as shy and all that?

Shri Goray (Poona): Not shy, but
Shylock.
Shri M. B.

Thakore  (Patan):

-Deshpande.

Shri Mahagaonkar: It was used in
the Assembly and not in this House.

Mr. Deputy-Speaker: Then also she
has reason to say like that.

st wmmam mg: WA
fafaga & a7 &7 g ¢ %
fog 7@ GmE FATE AT T 2
fr ag fafers & amv 8, A o
R T g AT g fefwa adr
AT 1 F Tt g 7 avdy Ay T ¥
W7 ¥9 A7Z A A1 99 F OAAT A%
T & ) w2 A Az vgE frozw Al
fafaqm a7 w7 72 ) 137 ¥ g =d
g pgagm T
T AZ AT T TAT A AUy X7 v R
E WE A & o faem 7.
& g T ArgeY & fr < 7 g En
F €A TF ATT 7 FoAT 47 FAuy & 97
T AT I AT o e
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[y s =)
2 faady fF gwvma & fag g 20
AT F w7 fE

Shri P. S, Daulta (Jhajjar): I want
10 know whether China is in Gujarat
or in Bombay. We are not allowed
to talk...... (Interruption).

Mr. Deputy-Speaker: Order, order.

Shri P. S. Daulta: ... .about Punjabi
suba and Hariana prant because wc
are allowed to talk only about Maha-
rashtra.

Mr, Deputy-Speaker: Order, order.

Shri P. S. Daulta: But China can be
talked of. 1 want to speak about
Punjabi suba. 1 want to speak about
Hariana prant.

Mr. Deputy-Speaker: Now in spite
of my interruption he has spoken. I
was asking the hon. Member to re-
sume his seat but even then he con-
tinued. How can he complain then
against others?

Now the hon. Member must confine
herself to the issues that are before
the House.

wiret wvamir g : 3Rl 97 IS €W
&1 fors faFgr mar 1 A &1 39 AAE R
a1 ft 7l w7 Sy sfeT g wE-
Hra A 7 qBT T A1 KV | IHA ATA-
R F7.7 I T IS JI7 A | q
7z § fo 1 T A AW § I &
fréfafremm §. 3% oefafagem &
SIATSATT $7 Iy ¥ & g1 3w fea &
®4 ® wf wEr omw oy
59 gy § # g gw fafaet
agw W AT g g fEoaw &
ATER &Y qFY 3 & a¢ # au fean
qAIMIEATATTE, FTXY
¢ wiw frwr fedt 1@ & g aga W
a1 &, Wi & @ & a ¥ guafus
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gt w7 WA § ) e 9w 3w
7 51 &1 farw & g
w %, a1 o feaft ® 3T ag w9 3
& & o s 3w @zt av 7

maﬁrmrmmmg

¢, #few afx 7 fawg ov gEefes
A 93 fa= o 9, &t v SeAT
fe 71 g9 v ow  wifaw w1 -
AAA—FEAT B & | A9 A1 0F &Y
g ok g § W @ gwTT o afg
wET A, o W A fw
qqF TATD XN OFFT AT AT—T
e a9, wfa aE @, a1 e ay
w1 g T g 7 afs @ ffew w6
o A A § Wi O fewY o o
arEt w1 g w fo & e gy
g, @ foT FwTY 2w #Y vwar #F wrEw
@ A & 7 AR W AW a7 W
wr vy Al ¢ W & v ow e
T ST E | W F A g g
ag 2w wifge fe sew g @ R
o foT wAw wrEw §

wg A% fenfeme cxaeHew
T T §, W 4T @ fr g ek
s ¥ fiaew o7 T A WA
A¥qg sgnm TN g fs oo gw &
I w7 fs At s @, oY fow 3 fadew
am A mi Ay g 37 A&
v & @ WA ¥ T fNTE W A
TN § AT | KW FW H qgT I¥ W@
i, dred, ®7 aF g F aw A ag
TR EfFTTmmifsm A &
Tt { I AT, A7 I BT gy A
gl

JuTEN WENAW : WA AEE
FRAE LTI T
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I, a1 f6e g a7 T oaw
& 7

sy T S g 1 A
a3 ¥z W g ff amd o7 gurn
w1 7% Y A & | ¥g a9 A1 faww
& gy moer A & O A
7 7 w1 gt A @ fF gaer @
L, AR AT | AR g qg s A
frar wm@ S g gH fean mam g,
T ZATT &F | W EHTT g6 A
ZT R, A o &g g oy mar &, WR
39 37 araw F fagy w1 A Ew wee
% % WO g% Wiy ¥ 6 gw ek
AT ar frr A wm g &

wifar #, Sqremw AgEw, & a®
Fza wEh § f& oww g fe aat
T8 & fararoe g1 ET §, A & ey
i fr o omw o o i o ot

T YT AT 7 wrERT g o & o

I% &7 A wrwdt § 1w g
feoii & freft an A X 1 o ¥ @t ¢
W ok ¥, % &1 3T w7 o 2T gt
W, Wi 7z & wff qg 7 7w far
fﬁmhmwmﬁmﬁimt
[o o fan &l § vl o A A
I w1 fax fear § | ww qfy Sfaw §
/ f& 7w art wrd Wi w=g auef @ Wt
7§ 9T wfaen § ow e €y wEw w7
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T WA R | & T &7 Far e
g f& gt gy 9< A a1 wifwary §
o\ ty S gfom &, fom 1 e
AT ¥ AT A oA oga ¥ wfuw g
N FET I & fH g g &, 9T
Gar 8% &Y sy gEvw 2 F A1 T
Fz § & 3w &1 wwofaw g ek
s g1 9, a1 ferogw w1 4
JeTa A w7 g frw & a1 ady
wAE ¥ fF gw 99 7w &7,
ar gt fogw gooAm @ dw fE
Y F TAATAT 9T, FATT ATAS VA & o
afez-Arerae #f garT gedE @) e
# ay &1 gu 9 AT gw AweR
¥ FE g o o gurT wm oww £
™ WA  fe gErd 9 w2 ¥ oy
® o frmg ™

ot ®o Jo qewTT : (WERWETAOTR—
dwa—eafer arfrat) o &
gfcamt Y o zuv §, ag &1 wrew #
) I F fag W d T s
e 7 & morery & wrn oW &
g WA o
!t-m the only Member here ana I know

witeely wavdA Wy ¢ phfae a1
sty

JqTUN WG : AF qET AT wIm
@ 3 fie =2z grft, M1 & w= FBTER
afr A& ¥ Y

sl s oy ¢ afvz-avmaw
FHTIT T22F £1 I €1 q7 TR AYE T
LeCR AR g Lif ARLE 1 ol 4
o7 g oA #97 § fx g7 I\ ¥ wrfaw
#1977 gw 39 A faram 37 A%, ot
areA st afer gw &7 feav 7 wrw
T frr a et g arr At 2 W
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[t s amg)

g9 A ® ¥ gw usmgafaee oY
w&1 & fF 20 90 #1 q5F 1 AT STy
g g A wmar siefwfaadr
&g 1 AT AR £ F 3y gwv
g, T 7 gH TR wAT g ) T Y
F wgar wveAr § WY W9 A qW W
aug faqr 2, 39 & fAm s 1 yegare
=g

Shri Tyagi: Mr. Deputy-Speaker,
Sir, I heartily wclcome the proposal
that this Bill may be considered by
the Joint Committee. This is a ques-
tion which has becn a matter of hot
controversy in the whole of India.
For some time past this question has
been discussed not only in this forum
but clsewhere as wcll. No doubt
there has been some bitterness on this
question but the whole nation will
now br pleased to know that ulti-
mately a solution has been found out.

Both these States are very potential
oncs and their politicians are good—
astute politicians. I am quitc sure
that both these States will prove to be
a model for the other old States,
although they are new. They have a
nice personnel to control and run the
administration. They will prove to
the whole of the nation that they are
ideal States particularly in the matter
of economy, etc. I am quite sure
Gujarat will lead the whole country
in the fleld of administration. They
are new States but they have had the
experience of all the pit-falls and the
progress made by other States. They
have learnt lessons from them. Both
of them will surely be model States

However, there is one thing which
1 would like to say and which I can-
not omit. Since the time the S.R.C.
was going to be appointed—and even
in the Constituent Assembly—I have
been opposing this idea of linguistic
States. I have not been in agreement
even with the so called Congress High
Command in this matter, and T always
have been feeling—though lonely—
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that there should not be linguistic
States. In the days of Gandhin
there was a trend towards consolida-
tion of the nation—not only communi-
ties and religions but others also wcre
all united, for all practical purposes
one united India—and we actually
won for ourselves a united India. The
British left us in two pieces. 1 am
reminded of the great personality,
Sardar Patel, who completed within
a short time the integration of the
whole of India, bringing togethcr all
the 500 and odd States. He made it
one united India. But it was un-
fortunate that Potti Sri Ramulu went
on a hunger strike and we were just
led into this issue of carving States
on the basis of language, etc. It was
unfortunate indeed.

Shri Thirumala Rao (Kakinada): I
should like to give information about
the Andhra State. It had an history
of 45 years behind this agitation.

Shri Tyagi: That is true. But the
crucial moment came when such a
great patriot gave his life for it. That
was a crucial moment which could
not be resisted. That is why I am
referring to it. I pray not anly to the
hon. the Home Minister but to  the
whole nation to now cry a halt to this
process of disintrgration. I hope the
Government will take a little stiffer
attitude in this matter from now on-
wards. ‘T am quite sure if we had
resisted the demand for S.R.C, per-
haps things would not have come to
such a pass. If we do not cry a halt
now, my fears are the nation will get
further divided. If the door is kept
open, my fears are that perhaps
Vidarbha will become one State. If
the so-called popular Government goes
on Yyielding to popular voice of a
group of people—if that logic conti-
nues to be applied to our policies on
matters like this, not only Vidarbha
but Punjabi suba also must come into
being. Nobody would be able to resist
it.

Shri Surendranath Dwivedy (Ker-
drapara): And U.P. will be divided.
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Shri Tyagi: And perhaps U.P. will
be divided. Saurashtra might in due
course become a separate State. I do
not know—there might be a tribal
State as well. This process will go on
and my fears are that the nation’s
progress—we are having so many
development schemes—will be ham-
pered to a great extent.

Dr, M. 8. Aney: I think that my
on. friend does not put Vidarbha on
the same fasting as the tribal people.

Shri Tyagi: Now the Constitution
maukes 1t very easy. At the time of
maxing the Constitution also this ques-
tion was thoroughly discussed. Now
the question of two-thirds majority,
the taking of views of all the States,
the absolute majority of this Housc,
etc.—all those restrictive clauses which
restrict the amendment of the Con-
stitution do not apply in the ma.ter
of creating new States. It is not the
present Government in power, many
Governments might come in - future—
every Government might like to be n
little more popular. T think, perhaps.
the time has come, after the hon. the
Home Minister and the Government
are satisfied that the States have been
fair'y carved out, to change that Arti-
cle of the Constitution and not allow
an casy amendment to the Constitu-
tion with regard to the creating of
new States. Otherwisc, if it is left to
the vagaries of the majority in power,
my fears are that more new ,States
have to be carved out. It is a pity that
the politicians as a whole—I include
all the politicians of India comprising
all the parties—have not just proved
their merit. 1 mean the whole gener-
ation of today has just failed to face
-the situation and we have yielded to
all types of popular slogans and the
result is that India as ettin divid-
ed.

Shri D. R. Chavan (Karad): It is
not division; it is a process of inte-
gration.

Shri Tyagi: The historians will write
that the politicians of this generation
have not been able to rise to the oc-
casion, that they have not been able
to resist the popular voice. The
politicians do no doubt get elected
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popular voie, they must resist when-
ever there is an occasion to do  so.
They must be able enougn to resist
the popular voice, the so-called popu-
lar voice not only in the intercst of
the country but also in the interest
of the unity of the country. The
slogans of language, cic. are quite good
logically, but if you look at it from
the emotional point of view, one docs
not like the idea of one part of India
being recognised by means of one:
language and another part of India
by means of another iunguage. We
arc one people. We should not stand
divided, even by rcligion and other
things like caste and community.

There is another point. Perhaps
the tendency will go on so long as the
States arc enjoying the powers that
they do at present. Today the politi-
cians in the States have got the bal-
ance of power. It is the States who
directly deal with the people. There-
fore, with a view  to stopping this
process of bifurcations and disintegr-
ation it may perhaps also be necessary
to sec that the powers of the States--
since their number is increasing -
are reduced to some cxtent just to
make the Centre stronger enough not
to ultimately allow these States to go
astray. In due course of time, be-
cause of the popular demands, 1t may
become difficult to settle the differ-
ences between one State and its nei-
ghbouring State or between the State
and the Centre. There might come
a time in this process when the States
might like to be independent of the
Union. I am drawing a very dark
picture, but that is what my fcars are.
I suggest that the time has come, after
this reorganisation is completed. 1o
amend the Constitution in a manner
so that no such contingency may be
allowed to sway the judgement of
Parliament.

Shri Surendransth Dwivedy: Are
you suggesting a unitary system ax a
solution?

Shri Tyagl: A system whereby
States may enjoy local powers. I do
not want to deprive the States of
the power of doing real service to
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the people. They would be doing
that. But there must be some such
relationship finally established as to
see that all the States look forward to
the unity.

Shri P. R. Patel: Yes, so far as the
projects are concerned.

Shri Tyagi: Coming to the Bill it
has been fairly well considered. It
was a controversial question, that s
another matter, and even now there
.may be some people who might accusc
the Home Minister or the Government
«of not having been quite fair, because
‘people will look at the Bill from their
own angle. Nobody can produce a
Bill which will be unanimously ac-
«cepted. It will be criticised fromn
imany angles, but on the whole I fee!
it is a balanced judgment, and since
it has been arrived at with the con-
sent of the people, the representatives
of the peopie, I hope it will be well-
received by the people there.

“There is wmo doubt that my friends
-who come from Gujarat might feel a
little about having to lose Bombay
from the sentimental point of view be-
.cause their centre of business has
been there. One likes to have one's
«<entre of business in one's own State.
If I belong to U.P,, 1 would very much
like my centre of activity, of business
wtc., to be mostly in UP, so that 1
might seek protection whenever I need
it from my own representatives. That
is very natural. That may be so, but
1 am quite sure the situation is not
quite so bad yet that Gujaratis should
in any way feel insecure in Bombay,
‘because, after all, there are Punjabis,
‘Bengalis and others spread all over
the country engaged in their own in-
dustry or commercial activity. That
has been the fashion for a long time
past in India that we have been free-
1y running our trade or business any-
where irrespective of the territories of
a State. On that basis, I am quite
sure that the commereial or industrial
activities of the Gujaratis in Bombay
avould not in the least be adverselv
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affected. 1 hope the Bill will be pass-
ed with the agreement of the Members
of this House also, as the people will
read the speeches made in this House.
I hope we will give them our best
wishes and pass the Bill as far as
possible unanimously. 1 support this
Bill.

Shri Siva Raj (Chingleput—Reserv-
cd—Sch. Castes): I rise 1o support
this motion to refer the Bill to a Joint
Committee, I wish to assure you that
I do not want to take part in the
wordy warfare on what I call very
minor issues between the virile Maha-
rashtrians and the fragile Gujaratis.

I know that with the good offices
of the Home Minister, all these issues
can be settled, or straightened out, in
the Joint Committee itself where re-
presentations can be made on behalf
of every point of view.

So far as our party is concerned,
we have taken the view that the best
approach to this problem is the fecl-
ing expressed by the good old say-
ing that all is well that ends well.
Secondly, we are also actuated in
discussions like this by a desire to
follow what we call the middle path
which the hon. Home Minister seems
to have employed very successfully
in the solution of this question.

My congratulations, in the first
place, go to the people of Bombay,
of the two units, Maharashtra and
Gujarat, for their heroic fight and
sacrifice  which they have gene
through in order to obtain their ob-
jective. In the second place, my con-
gratulations go to the ruling party
which is dominated by what they call
the High Command, in that wisdom
has dawned on them, though late. in
that they have got the courage of
conviction to revise their opinions and
grant what is really the desire of the
people in any part of the country.
That seems to be a happy augury for
the running of democrac in our
country.
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My third, and not the least, 1s my
congratulations to the Home Minister
This Bill expresses the moderation
and the ability with which he has
brought about this settlement. in
fact, this Bill records a settlement
that has been arrived at with his
intervention between the two sections
of the population of Bombay.

14 hrs,

We, may have differences with the
Home Minister, in fact I too have on
one or two vital issues, but that does
not stand In the way of paying my
tribute both on my own behalf and
on behalf of the Republican Party for
the ability and the tact, the care and
the caution and what 1s more, the
cincerity of purpose which he has
brought to bear upon the settlement
of this issue which was causing a lot
of unh iness to the peoplc¢ of bihin-
gual Bombay.

Such issues as have been raised by
our friends, the Maharashtrians as also
the Gujaratis, can best be left to be
decided by the Joint Committee, and
1 hope there also wisdom will dawn
snd peopte will grappte with the
realities of the situation and come to
a settlement.

1 was listening very intently to tne
speech of my old and esteemed friend
Dr. Aney and his advocacy of the
cause of Vidarbha. There is no doubt
whatsoever that Dr. Aney is ome of
the ablest and most patriotic citizens
of India, and that he, in his own wav,
has contributed his mite to the ad-
vancement and progress of our coun-
try. He has himself said that he
has lived in an age which is gone by,
and with all the sympathy that 1
have for him, for the cause that he
has so vehemently put forward and
for the appeal which he so fervently
made to this House, I think the time
has come when we have got to take
things as they come and abide by
what I call the decision of events or
the logic of even's. In a fast-changing
world like oures, ideas change quickly,
people also change very quickly, and,
as has been said by somebody, the or-
thodoxy of yvesterday becomes the
heteredoxy of today. With these
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remarks 1 still want to ex-
press my symparthy for the demand
made by my hon. friend Dr. Aney.

With reference to the remarks made
by my hon. friend Shri Tyagi, it is no
doubt true that this question of lin-
guism has taken a very ugly turn in
our country, but once we sow  the
wind of linguism, it is very difficult
not to reap the whirlwind of distinte-
gration. Who is responsible for this
sort of thing we do not know, but
even if it is true that linguism ix a
feature of our political tendencies in
India today, I join Shri Tyagi in ap-
pealing to all concerned, not merely
the hon. Members of this House but
also people outside who take part in
the public life of the country, not to
make linguism the main featurc of
their politics or the main featurc of
their political contribution.

There is one other matter which I
should like to refer to in this con-
nection. 1 have rcad some speeches
made in the Bombay Legislative
Assembly with regard to certain arcas
like Umbergaon and Dangs. I have
also heard the speeches of my hon.
friends from Gujarat, like Shri Yajnik
and others. There is only one test
that I would suggest to the hon. Home
Minister and to the Members of the
Joint Committee, that if it comes to
a question of a review of the alloca-
tion of these areas between these two
units, so far as the backward area;,
if such there are, in those parts arc
concerned, they must be handed over
to an administration which can have---
of course, all administration is  im-
personal—on its body, like the S:ate
Governments, persons who will have
the interests of the poor people and
the down-trodden people and  back-
ward peoplc¢ at heart.

In taking that point of view, 1
may be wrong. but I feel, knowing as<
I do to a little extent the people of
these two units, that the welfare of
the backward areas are safer in the
hands of the Maharashtrians than in
the hands of the business-minded
Gujarati friends.

With these words, T support tte
motion for reference of this Bill to o
Joint Committee.
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Shri Tyagi: The lasy remark  was
the bitterest.

Shri Valvl (West Khandesh—Re-
served—Sch. Tribes): I am grateful to
you for giving me an opportunity to
sprak on the Bill for the bifurcation
of the Bombay State. However, I

shall confine my views to the Adivasi
areas.

1 have gone through the Bill care-
fully, and I find it most detrimental
to the Adivasi areas. 1 am sorry to
say that no principles have been adopt-
cd for the inclusion of the Adivasi
arcas in the proposed new States, nor
do I find in the Bill mention of re-
habilitation of the persons who are
likely to be displaced by the Ukai pro-
jeet. Three-fourths of the area of
about 156 villages are populated by
the Adivasis to the extent of 85 to 95
per cent.  On account of this Bill, one-
third of the arca will be in Gujarat
and onc-third of the area will be in
Maharashtra, and the remaining one-
third will be submerged in the Ukai
dam.

Again, the area in the hills will be
scparated by the proposed Narmada
project. The two-mile strip on each
side of the river Tapti is going to
create more complicated problems.
The administrative, communicative,
social and economic life of the taluks
of Nandurbar, Nawapur, Akkalkuwa
and Taloda will be shattered by these
two-mile strips. Therefore, the case
of the Adivasi people deserves special
care and consideration.

1 would like to bring to the notice
of the House the fact that the Adivasi
people arc the weakest link in the
national chain. Their problem should
be approached in a missionary spirit.
The problem should not be considered
from a narrow point of view. Nothing
should be taken for granted, and
nothing should be imposed on them,
and nothing should be done without
consulting the people. If they are to
be assimilated, that should be with
their own'consent and of their own
will.
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I am of the opinion that the Adivasi
area should not be divided because of
political reasons. If divided, there will
be a political death of the Adivasi peo-
ple.

In conclusion, I would like to make
one suggestion, and that is that the
disputed arcas of the Adivasis should
be governed by the Central Govern-
ment, and a plebiscite should be taken
at a later stage.

Shri Mahagaonkar: While speaking
on this Bill , my first duty is to salute
those who have sacrificed for Gujarat
and Maharashtra. That is also a proud
thing for me as one of the Members
of the Samyukta Maharastra Samiti
that fought for this cause.

In this House, on a prior occasion,
1 had requested the House to re-
consider this issue of the bifurcation
of Bombay, and I am very happy that
this issue has been taken up, and it
has now come to its final stage. But,
as regards the Bill that is before us,
1 would like to say that I firmly stand
to oppose certain provisions in this
Bill. As regards the name ‘Maha-
rashtra’ for the new State, 1 am very
happy that the amendment suggested
by the Bombay Assembly has been
accepted, and the hon. Home Minister
has suggested to the House and to the
Joint Committee to consider it. But
there arc two things which I firmly
oppose, namely the inclusion of cer-
tain Marathi areas in the new State of
Gujarat and the tribute of Rs. 50 crores
that has to be paid by Maharashtra.
1 oppose these two provisions in this
Bill. While doing so, T would say this
that no principle in this respect has
been followed, and it is a clear in-
justice, I would like to say, as many
hon. Members have already pointed
out. Some hon. Members have criti-
cised us; many have said that we are
parting like brothers. But as one hon.
Member said. there is some kind of
bargaining attitude that we find while
we part as brothers.

In this Bill, in a proviso in  the
Tenth Schedule you will find that even
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typewriters, duplicators, clocks and
vehicles are to be divided between the
States of Bombay and Gujarat accord-
ing to the population ratio. If this
is the attitude, you can see whether it
is a parting like brothers or it is
something like a bargaining that is
£going on between the two brothers.

Other things are also there. No
principle has becn followed while in-
cluding the Marathi areas in Guparat.
Much is talked about elections and
about the voting. Let me tell you that
¢+ sarpanches who have voted for
on of Umbcergaon and other
in Gujarat were nominated.
They were not elected.  This is not a
question of o border dispute only
between  Maharashtra  and Gujarat.
There are so  many border disputes
throughout the country.

1 know many people have talked
about safeguards to the minority com-
munity in Bombay. But so far as we,
the Marathi people, are concerned, we
arve strugghng hard in certain areas in
certain States of this country. Are
we  not Indians? There is a big
nmunority in certain States where we
are humiliated and treated with the
shoes of police rule. Is it not worth-
while to consider this problem when
we are told:.‘You put up those pro-
blems in a most provincial manner’?
Those who have got their linguistit
States are quite happy. But when we
demand the same, they say that this
sort of demand will lead to the
accentuation of provincialism every-
where.  This is just like a well-fed
man telling a hungry man: ‘You may
drink a glass of milk; I am sorry if
vou are so hungry’. He cannot afford
to drink milk. They have got their
linguistic States all right.

Shri P. 8. Daulta: The Punjabis
have not got it so far.

Shri Mahagaonkar: There may be a
fow exceptions. But others have got
their linguistic States. When we put
our demand for the same, why are we
singled out for this accusation?
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We were told that the bilingual ex-
periment was going on and it would
give a lead to the nation. Why was
this not tried in other States? Why
was the idea of a Bengal-Bihar State
discarded? Only Maharashtra  and
Gujarat were put together. My hon.
friend, Shri Tyagi, said that there
should be no more demands. I cannot
understand this when we talk of a
socialist pattern of society in the
country. If there is a demand from
the people, should it not be satisfied
according to the wishes of the people?
I do noi know how Government are
going to keep quiet on such issues,

There should be some principle that
should be adopted for the demacration
of boundaries. The Bombay Assembly
itself passed a resolution recently, with
refercnce to the question of th¢ border
dispute Bombay has with Mysore, to
the effect that in the demarcation of
the boundary betwcen the State of
Bombay and the State of Mysorc, the
guiding principle must be that of
linguistic homogeneity. 1 should like
to ask why the Pataskar formula was
not followed with respect to Dangs
and Umbergaon. The whole thing
was done in a hurried way. They say
that it is a matter of give and take.
On the part of Maharashtra, it is all
‘give’ and there is no ‘take’. On the
southern border, we have given—it
has gone rather—against our wishes.
On the northern border, now Dangs
and the other portion are going away.

Mr. Deputy-Speaker: Still we have
to sit together in the Joint Committee
and discuss.

Shri Mahagaonkar: Yes. But 1 am
stating that these are the things that
are happening today. I do not know
whether the hon. the Home Minister
has taken cognisance of the way we
are treated in certain arcas. He may
differ with the movement that is
started by the Marathi people in cer-
tain places, but certainly under demo-
cracy, he cannot say from the way
the police zulum is going on there and
the people are struggling. that it is all
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imagination. Even the other day some-
body said that this episode was similar
to the episode in South Africa.

Many people talk about Vidarbha.
With due apologies and respect tp the
hon. Member, Dr. M. S, Aney, I must
say that when he spoke about Vidar-
bha, he said a lot of things against:
other people. He said that those
Members who are sitting behind him
are not representative of the people
of Vidarbha and his is the only voice
of Vidarbha. Let me remind my hon.
friend, Dr. M. S. Aney, what memo-
randum he submitted to the SRC.
There he has particularly criticised
the people of my constituency in
Maharashtra, that is, Kolhapur and
Satara. He has made a remark that
communalism is on the increase. Who
looks at it from this communal point
of view? I put it to my hon. friend
that he is looking at it from that point
of view. Why is he afraid of
Samyukta  Maharashtra  that the
Marathi people asked for? He says
that majority community rule will
come. According to him, the Maha-
rashira of intellectuals like Tilak and
others was a different Maharashtra.
Why is he afraid, if the majority
leadership comes forward to rule their
own State? He looks at it from a
different point of view and then comes
forward and says that that provincial-
ism and casteism are on the increase.

The way Dr. M. S. Aney himself
played politics is known to us. What
did he do in 1934? He fought against
Shri Abhyankar and supported the
Hindu Mahasabha candidate, Dr.
Moonjee.  Then aain he broke with
the Congress Party. . . .

Mr. Deputy-Speaker: He need not
go into all that here.

Dr. M. 8. Aney: Hec is referring to
old incidents about which he has no
full %nowledge. Dr. Moonjee was
contesting on behalf of the responsive
Cooperative Party and not of Hindu
Mahasabha.

Shri Mahagaonkar: His ideology is
based on the same thing.

Mr. Deputy-Speaker: Order, order.
When 1 rise, the hon. Member must
resume his seat. Dr. Aney's conduct
—his speeches and other things—so
far as other issues are concerned is
not relevant here. So far as this
issue is concerned, if he has expressed
any opinion, that may be referred to—
not other things.

Shri Mahagaonkar: No, Sir. He said
that provincialism and casteism arc
on the increase.

Mr. Deputy-Speaker: He has dealt
with it.

Shri Mahagaonkar: I want to point
out that when people look at others
from their own angle, they find that
those people are also like that. That
is the only point which I want to bring
to the notice of the House.

With some mixed feelings, 1 wel-
come the move on the part of Gov-
ernment. To some extent, if not to
the full, the goal of the members of
the Samyukta Maharashtra Samiti who
have been struggling for the welfarc
of the Marathi people has been achiev-
ed. The entire area of Marathi-speak-
ing people has come under the rule
of one Government, though I am sorry
there are certain places still remain-
ing outside. I do not know in what
light and when the House will con-
sider that. But while parting with our
Gujarati friends, let me tell them that
we do not want an inch of a Gujarati
village in Maharashtra. If there is any
village in Maharashtra which has a
Gujarati-speaking majority of people,
I would request the hon. Home Minis-
ter and the Joint Committee to con-
sider the matter thoroughly and give
it to the new Gujarat State. Similarly,
if there are Marathi-spcaking areas
not only in Gujarat but in other States,
thev should be transferred to Maha-
rashtra.

While we are creating the Maha-
rashtra State, let me say that it has a
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heritage of the great Shivaji. I would
like to point out on this occasion that
in certain places even the much-rever-
ed and much-respected Shivaji was
insulted.

.Shri Basappa: On a point of order.
The hon. Member is trying to bring
in the question of the law and order
situation again. It was prevented from
being referred to in this House. He
is also raising the issue of the border
between Mysore and Bombay, and he
is indirectly accusing the Mysore Gov-
-ernment.

Shri Mahagaonkar: I have not refer-
red to Mysore. I just mentioned what
happened.

Mr. Deputy-Speaker: He has not
said that. It has already been ruled
by the Speaker that other disputes
should not be referred to here. I did
not hear the hon. Member refer to
it. Perhaps the hon. Member on the
other side only anticipated that he was
going to refer to it.

¢ So far as the other incident—about
Shivaji—is concerned, I have already
said that it may not be mentioned
again and again here.

Shri Mahagaonkar: I am only say-
ing that we are happy that we have
that history and that heritage.

Shri Achar: We have the greatest
respect for Shivaji. (Interruptions).

Mr. Depl;ty-Speaker: Order, order.
‘That heritage is there; nobody doubts
that.

Shri Mahagaonkar: Why should
there be doubts when we say that
safeguards for the minority commu-
nity in Bombay should be given? We
say proudly that we are successors of
tha; great man. (Interruptions).

Mr, Deputy-Speaker: Let there not
be so much impatience about it.

Shri Mahagaonkar: So, with these
words I resume my seat.

36 (Aii) LS—5.
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Mr. Deputy-Speaker: Shri Naldurg-
kar.

Shri Basappa  rose—

Mr Deputy-Speaker: I have no ob-
jection to giving time to Shri Basap-
pa. But 1 must be sure he would not
refer to other matters. He has been
feeling restless about other questions
and surely he would refer to them.
I cannot allow that (Interruptions).

An Hon Member: Shri Naldurgkar
is not here.

Mr. Deputy-Speaker: Swami Rama-
nanda Tirtha.

Swami Ramananda Tirtha (Aurang-
abad): Sir, within the five minutes at
my disposal 1 will only refer to a few
matters. I heartily support this Bill as
it satisfles the wishes of vast sections
of the people of what is now a bilin-
gual State of Bombay. On this occassin,
it is our duty to thank all those who
have worked in a constructive way to
bring about the cmergence of the two
new unilingual States of Maharashtra
and Gujara.

I also ake this opertumty to pay a
tribute to the Chief Minister and the
Deputy Leader of the present Bombay
State for the statesmanship they
have shown and for the manner in
which they have agrced to usher in
the two new States. The Chief Minis-
ter, who, in his own convictions al-
ways supported or held the idea of a
unilingual  State, agreed to work
sincerely the decision which thix aug-
ust Parliament took in its own wis-
dom and also advised the Government
of India to revise the decision when
he felt that it could no more bring
about the emotional integration of the
constituent units of that State

Tt is our duty also to thunk and
pay a tribute to the Finance Minister
of Bombay who has placed the fin-
ances of that State on a sound basis.
We all wish well of the Gujarat and
Maharashtra  States that in future
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they may grow and help the prospe-
rity and growth of India,

Sir, this Bill has to be looked at as
a whole. If you look at it in parts,
there is bound to be some dissatis-
faction, something which wc¢ may
complain against because that part
may not be liked by some, this sce-
tion or that section. Looked at as a
whole, it will appear to be one of the
best solutions that anybody could
have brought about in a constructive
way.

The Home Minister who has solved
many knotty problems has gain come
10 the rescue of the people of Maha-
rashtra and Gujarat and given us a
solution. That has to be accepted in
all good faith and with a desire that
we part as friends and would conti-
nue to live as good ncighbours.

On this occasion, 1 would like to
mention only one point. It has been
somewhat complained by some hon.
friends that Gujarat is being paid
something which is not its due. I am
not thinking in terms of what is due
and what is not due. But, in the
heart of my hearts, I do feel that
Gujaratis, the people of Gujarat, have
had their own contribution to make
Bombay city what it is today. Moral-
ly. we arce bound to be of some use,
in future, to them when they are
really in neced. Therefore, let us not
talk in terms of Khandani and tribute
and this and that. Let us forget that.
Let Gujarat grow, if at all it is so,
even at some sacrifice on the part of
the Maharashtrians. Let it grow and
grow in a way that would set a good
example before the nation. After all,
Gujarat and Maharashtra have pro-
duced great leaders and they have
made what India is today. Gujarat
has given us the greatest and the
noblest son who has raised humanity’s
hopes and aspirations.

Sir, on this occasion, I would only
plead for greater sanity and sobriety.
Let us forget now all the bitterness.
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of what happened in Bombay, what
happened in Ahmecdabad. what hap-
pened two years before and what was
happening and all that. Let us forget
all the past bitterness and, in all good
faith, part as friends. Let Shri Yaj-
nik, Shri Goray and all of us work
for the new States of Maharashtra
and Gujarat as constituent units of
this great Republic of India and make
this a truly socialist country in out
own way by working for the most
downtrodden and the fallen pcople of
society.

=t syow fag  (fRame)
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o1 A1 a7 & fo & 393 faeaerar gy
& T ¥ o w1 e Ay o g
% ag & W1 fF s7 avz €1 q w1 35T
2. % fraa w7 Tngan g fa 7 wvf
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FE AT 99 § MW oAa w7 |W@@
T e a g g2 1A A afx
®E £¥ aTE ¥ WeA § A1 IW AW F
FaTSTA fraT o e &, aifaqel &t
7 faw &z &7 fem o gwar &, oF

T £ fr 3aa Ia dm-dfe o
wré W A W ¢, 39 97 e
FA R WA AG IzAT 2 1 %W
T & TEA A A A A qg 9w
e ¢ f& & vq 2w & wfq awrer
g, 7 o T A v e azy 2
qw ® Ioqr gy ¥ ek g
fag sa gea &1 g wf
I ¢ A z9 gy A Fwar wfygd fw
£1¢ a9 T F F§F Io1 @ ¢, T fed
MIM T AT a5 | AT N
# ot g7 fadn wgn ) wm ¢
R & afr sy v g fr oafrea @
®E 1 9@, 7 A7 AAAT T 9 AL
T g a5 Y qeeTe wy faedr
TET X AT 1. A1 T awr gy, vt
0|7 FEw Ay IJEm faan aifa v
SAEAT AT g1 WY WIE €1 G FpA
1 WYy fad, g agrar AT o oA
faw s 3% aifa aa =raeq & Amw 97
ey e % Y 3, gear A €
T Y & 1 AT AOETT B A A WA
wfgd | T ag N afrfeafami o
Gz &1 I F N WY wew W B, Ny
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A §, IT 9 q IAETAAGE
Jrar &, <Y www, fowr gemfz W
for e wew &, 99 oW gE o @
A TAAT FAL qATE A AT X F
Fawer § f& axw @ @ § foew
h AT 7/ oft & o & Fo7 am-
AT ®1 AR qFH K, JA7GT FY -
Hifa #r T A g ¥ Wi
FrE AT mav A Is AfEgd, AR
g WHEAR @ A = FqA_
&1 a1 gL fady wim & fmrtor o7 game
g, frm & #rf A<em e w79
am 38 i fop ol wow § Fear gow
IR & 1 W FrE 9o 3 1 SEA g
fovar o Tt & W & &2 w1, fa=r
fammet A&, MY F4& A TF @ H7
TS ¥ FT, THAT JHT FI | TF AT
foe & wgrng A1 o & o
9T =gt #Y e A, Faet FiF 1 W@
ffar fF g3 Tadt @ T o W 39
T ® gEeT w4 F foF patfaat
1 A IEH A9E § TG A A TR
g aer, aurg FA § WR W1 TR
g0 & S fF oy sy wiT
@ § | & g fadas F7 w@wE w
g "= s Fwan § fa owgrTe Wi
THUe ¥ ouF Ty ftaw #F1 R
Y e faay agr # JAar gey w7
myfgarst & wh

o § F Uy qevady x4 SEm
f Fa= W@ wiar & fagtr ¥ @
FAaT N AN T § & g7 g gy
# 8 awar & fr R 9ww 3w ARR
frx wgi ff 9@ & wmaT @Y STy @
dt agi & TAEA ®1 qqH A IJqF
78 Wz faedt & Afew ow
fa2eft wTar ®1 gW YOTRA ¥ Wy
FE TR a1 IW A e fadiw s
A€ g ¥ v Ay § wn ®wen

g fe 91 1 13 wiw A @R, 3 9 feg-
;M ¥ 97 WA Sid W} a<g
Wy A aw i s WA )
THEATHT FT GHTAH 7 g1 g® Afew TH
14 F4 forT@ agi Y oFar F1 gaeamwt
w1, @ T A wfww g aw
qHINTA &1 §F |

Shri Basappa: Sir..... .

Mr. Deputy-Speaker: He should
speak only on this.

Shri Basappa: I have been asked to
ignore some of the remarks made by
the other side and I am going to
obey your ruling. Member after
Member as you all know, spoke about
the Mysore border. ... (Interruptions)

Mh. Deputy-Speaker: He should be
allowed to complete the sentence.

Shri Basappa: .... and though
others expected that would also re-
fer to major border. 1 will not do
that except that I have this much to
say that I refute some of the state-
ments made by them .... (Interrup-
tions.) Particularly one friend re-
ferred to Shri Datar and said that he
would be the first man afterwards to
come and say that Belgaum belonged
to Maharashtra. I strongly refute that.
He would be the last man to do
that...... (Interruptions.)

Shri Goray: That is exactly what I
said, He will be the last man to do so.

Shri Basappa: I do not want to say
that the feelings of this House are
aroused to a great extent. From the
emotional and excited speeches we
have heard, we have come towards
the end of this debate when a little
calmness prevails and I would wel-
come this atmosphere and I do not
want to vitiate it. There had been
mixed feelings of joy and sorrow
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when I heard Dr. Aney, He was sorry
and grieved. When I heard Shri
Goray and Dange, there was joy and
pride. I do not know why. But when
1 heard the hon, Home Minister,
there were mixed feelings of joy and
sorrow—joy because in a friendly at-
mosphere the two States are separat-
ing and sorrow because we are reopen-
ing a question which we have decid-
ed very recently in this very House.

Everyone of us knows the hon.
Home Minister. Shri Chavan also ex-
pressed the view that it was a very
complicated and intricate problem;
whether it is a border question or the
splitting up of the bilingual State, it
is a complicated one. It should be
looked with sympathy and not with
pride, Therefore, we all look forward
to the hon. Home Minister who has
piloted the Reorganisation Bill and
who is piloting this Bill. We all wish
him God-speed. May I humbly say
this? I know myself that we are in-
flicting a little cruelty on him and
making him sit for longer hours. But
may I ask him humbly: if these big
questions are not solved by him, who
else can do this in this country? In
that spirit, I would certainly welcome
his speech. What, after all, has he
said? With regard to the controver-
sial question of the border, he has
been doing his very best and he has
been finding a solution to these pro-
blems, My friends are asking about
principles involved in these things.
What better principle can there be
than the wishes of the people and the
consent of the people, of a large majo-
rity of the people there as ascertained
by the leaders of both Maharashtra
and Gujarat? As against this my hon.
friends, Shri Dange and 8hri Goray
want to bring in the village unit. 1
am speaking only of the border of
Gujarat and Maharashtra,

Mr. Deputy-Speaker: I would al-
low him only that much.

Shri Basappa: In this principle—the
village is the unit, that is, the Patas-
kar, formula as it is called—the
wishes of the people are ignored com-
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pletely. Whether it is the Dangs ques-
tion or it is the Umbergaon question,
the wishes of the people had been
ascertained as depicted by some hon.
Members and therefore, what they
have done is to a very great extent
right and the Joint Committee will
go into the whole question. I may say
here that 1 am not claiming Umber-
gaon to Karnataka when I say that
Chalukya kings of the Karnataka had
suzerainty over Umebergaon.

Mr. Deputy-Speaker He is creating
apprehensions now.

Shri Basappa: Nobody would do
that. It may be interesting to know
that the first Address given by the
Governor of Bombay was written in
Kannada language and if they wanted,
they can go and see it. On that ac-
count, I am not claiming Bombay to
Karanataka.

Sir, the Pataskar Formula, as it is
known, is no formula at all. It is a
misnomer to call it Pataskar Formula,
It is a formula based on argreement
between Shri Kamaraja Nadar and
Shri Sanjiva Reddi, and it should be
rather called “Chief Ministers’ For-
mula”, and not Pataskar Formula. We
could not apply it even in the case of
the Andhra-Madras Bill because all the
relevant maps could not be produced
here, and we were guided there more
by the agreement of Shri Kamaraja
Nadar and Shri Sanjiva Reddi than
by the Pataskar Formula. Even when
Shri Pataskar himself was asked to
apply his formula to Mysore and
Madras he could not apply it because
Madras could not agree to it—I am
referring to Hosur. It was also not
applied here in the case of Maha-
rashtra and Gujarat. From this, Sir,
you can see the feelings of the people
there,

I do not know whether I am right
in referring to one of the statements
made by Shri Chavan in the State
Assembly. When questions were put
to him pointing out that he was ap-
plying one formula in one case and
another formula in another case, he
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seems to have given an impression
that between Gujarat and Bombay
the whole question of splitting up of
a bilingual State has to be taken in-
to consideration whereas in other
cases only a border question is taken
up.

An Hon. Member: Again Mysore

question,

Mr. Deputy-Speaker: The hon.
Mcember made an enquiry from me.
He was doubtful whether he was
right cr wrong. 1 may tell him that
he was wrong in referring to that.

Shri Basappa: It was a statement
made in the Assembly—I leave it at

that.

Now, 1 have great respect for Dr.
Ancy. He speaks of linguism, how it
has entered into our vitals and spoil-
ed us; but it is too late in the day
cither for Shri Tyagi or for Dr. Aney
to come and say that the whole
States reorganisation is wrong. We
have to makc the best of a bad bar-
gain. After all, only linguistic prin-
ciples have not been considered in
the creation of linguistic provinces,
other principles have been taken into
consideration. In the past States were
classified as Part A, Part B and Part
C States, The least we can do was to
bring about a certain form of uni-
formity among all the States, and the
backward areas are being developed
after we passed the States Reorga-
nisation Bill.

In the end, Sir, we have been ask-
vd to forgive and forget. Unless we
do that there is no salvation for us.
My hon. fricnds on the other side,
spoiling the whole atmosphere, want-
cd to refer to firing and all that. That
is very bad. They were feeling as
if they were the victors and the others
were the vanquished. Our Indian
philosophy is something great. Who
is the victor and who is the vanquish-
od?

An hon. Member: Why don't you
practise it?
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Shri Basappa: After all. we have to
consider what posterity is going to
judge of us, Posterity is going to
judge us not from the point of view
of who is the victor and who is the
vanquished, but from the point of
view whether we have played the
game well or not. Therefore, I would
request hon. Members on the opposite
side to play this game well, and as
responsible Members of this Parlia-
ment, which is the sovercign body in
this vast country, see that develop-
ment of this country takes places step
by step and progress is made in all
States.

Some Hon. Members rose—

Mr, Deputy-Speaker: Shri Khadi-
wala—if he does not refer to Madhya
Pradesh.

Wt W o 99 qw Agreq,
fawt & ag gw a@- fawre ¥
@ ¢ f6uw Ry ¥ 3 2w T g
A g & fe foa o 9 sew ey
FRMIRART @ F IR
q 39 ¥, IA%r 4 H, faadr afq aré
EuR s & fagm M3 83 feae
ST oG W TR 1 T T AT
N T FT U BT AT AT TG F
@Y A qTqE W AETE F A
1 frgy aug @ v gufa N, 9 w®
= 52 o ® frv A 9o
fF 3 93w N A RATH afer @
fF & QW1 oF arg AE IH Fwd 47
# Fgar anger § 6 S qer wqm @
¥ 7er R # A #E Rw fadw @
o 3y Rw S W@ faww
¥ § T | IT WA g §ATH T ATHA
fa=e & ol wmar &Y A Fe aEar
? fr &t =@ w7 N fefmredia T
& w7 ¥ forg w2w A o ol @, wTY
o 3 9x fawre s AT IR
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wifF o gAR GwA qg § e
o ofr 9% I IGk @ F A |
T TE LT, TR, O CFTER R
A ¥ & i aF g oo aer
M fat agi e gr am d v qferar
i

JUTEW NPT . "a AT qR
FEL AT 9T A A @Y | A7 I
Tt Y a1, =T AR A W w5 far
2 for g @\ w7 e Y SoTaT WA
i < aga & foad ol 32 fad
N g gy "Ry & o & W ¥
F ATE |

IR wo fae wgme | Jurswm
e, AT G WX §g AT
MY § A AEw 3 I e f
S0

Mr. Deputy-Speaker: Order, order.
‘What is this interference? If one
Member is being allowed, he wants to
know whether he would be allowed or
not.

o et ;. & @@ A mAar
i v ag v T R W &) Afe
I AATA WA EHIT ATHA OT &ST
g0 & a7 wr aga aw AAre § A e
foad &3 agi T AT 2T € a1 w4
Afew o wreR g 2 fean @ A o
T %A g ay v e f fr o gy
Toxd w2 ¥ g A qew fedt i
sor ¥ 7 gl ) AR AR qw

JuTeaw wgYaw ;7o fAd wqy ot
*1 Ay 7 fogr wd ¢

oY W FF, T et 9
# oY wgen § & ot & o A N gy
*¢ Juk FqT e farare faqr o o
¥ 9 w1 A s awt 7 favra
7 ey o (o faok faar T @ &
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IAET AT wT@ | G e W
fam oo w7y § IR vl W@
T2 T AW Y | N T Ry A9 Q@
3 gy Hagapagw d fe
I R F 77 & a2 5 | g
AR R w9913 # arf §, 97 A fy
w1 FfoT & e wrT ow T R &
& T T AT @E | A9 T I AW
A1 ¥ fear ¢ aq W o ¥ Al
FEAT & | WY ¥ A g € FgA
2 fx aft w7 qT faure feqn a7 T &
ar gat wm ¥ A g qd, e
qET & gl gue o & ey s
wifed |

Some hon. Members rose—

Mr. Deputy-Speaker: Ch. Ranbir
Singh—not about Punjab.

o e fag  (Twaw)
I AERE, & T 8 oA
TR | & AT g3 F 9, qUTw qR
&1 ar gfearr &1 9§ T A1

¥ g fayaw €1 qav afafa &
q7% FT ¥ ATz wvA g, Afew o
Fg¥ g3 q¢ ¥ T A ® Avv e
sofy 9t g7 fr avw fag o 3 g
aE TF AT gHIC AWA T ATAE
? fe fow 0 & w7 woTTA AN
g @ WY gy A agfr e
s g ag 97 % I2 Ay a1 1@
& Terd WY £ A6 AL 2, AR
aw  wgrmwoe afafa g0 v
mgrawy  afafr 7@ o o, aoE
Fwg fEagi v 3 % w%7 ¥y
Zret ¥ avt g7 w) 7= # fad -
fort Y 1 & 37 ATt % AT ATt vy
g o o7 %o & faeft 7oz 3, 9
ANt ¥ wgerd F v A, v Ay ¥ fod
ard wd o
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st Ho fag dteen  (weww)
a s W fad A o

Wto Twae e : T § awer
ATEAT § | A Ay F v A Y arw why
&t 77 IV W 0 F ) @ g
QT | 31 @ apIET F 6T T -
qAT T GAT 91 O I A Iq Aw
¥ W W aeT ¥ Ay axew @
& mfvw & 1 g @< frord @ awd
? fr =i amga fogd g ¥ gre
™ T 3 ggi o wlt Tw A % e
AT @it I e W -
T EY T §, ¥ 7T T A W T
a6 ar

# g wwen § 5oy e
f& «f ot fag ot #r aww &, 9
f gmidt faens ot & AT §, W@
gaTa Wit | 7 'y o) af) aw w7Ar
Fwgar a1 St & g @ dk
Igi w87 | AfEA & arovE & e o
e a1 TH &Y A9F F1 gAR WI@T §
A3 7 I & 5w N9 w1 o qeamg
® w99 & fag Y swmT A
T wifs @ e & W 9w
xR Wiy @ A% av ama ) o W
A M e Far N as@ W@ IER
qafas dwan rawar § 1 haat w
azas F fog @eawg &A1 QU AR
I|AAT, AW A A G7T AT A
Ag & | o By ey 3z wwd & R
avat & W7 gay A awd § 9§
&1 gaTw i dar g1, @ 3 g@ N 0
AT AR | W TG e e =g
F W LG q 95 47 grow g
T faq wikdt & gidt & vwmn N
|8 ¥ faeRgr & 7 4§ 13 a@
v oww R0

TR aTEw 7 w1 fF ol 8% qaTE
T Wi w1 aw @, I ek famy A

APRIL 1, 1960

Reorganisation Bill 9174

WX I TEAAE g e g WL |
AfeT & w7 9 & fr v ogT §,
foe®! @3 oF weEd faw
AR F GAAT TH qIT A aHAET
#T fear @1, 2y FAO% v@ 1 A=Ay
@ T ® o

st 9o To MWW (FgAMT) : e
L 3ot S0 S

wto Ttz fag : A1 fiF q@w
AR ¥ & 0 FOT v9R T qW
9T STAT | WX I GO By qwaE
T O GG AT qTE AT Ay
& & IR ETCH &), A T A
wiEl A N AT § WA W A
T et v agfen #7 7 o & avad
® dgh Gefafred ofar s
g, FET FER F A T NG O
FaraagfForash Argmd o
AT agl g f& qaa s oaver
¥ TAAAE T FL |

9 & HATaT g N A uF qa
FE 91 AT & I TTH AR AR
femmn arga g fF wremEr ge it & am
¥ W A A UFAT F qUAT XA FT T,
X g a9 FE § | T FH I AT
g gFEaT F & ot & g a1
zg & fod el st 1% gAT@ w@w,
dfr SR A s @l aw @
5% "7 g w7 G g3 W AT
AW ¥ aE TAQ fFAr | qeE
A i s EIE WA F
wET AWl F1 el @A & fam
wT fad) Srw #Y wrawawan &, faet
g agran AT wifed, A ag gl T
wreT feg=t 31

fedt & axwrQ waraa & wfeer-
fas yum @ swEg & fd gw -
foefl w1 SaEr ¥ caver WA W
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son Arfgd | frd & % § e
FT ZH 999 X ¥T OFAT B @ &
s T s o ¥ g
¥ a%2 g7 @ g @ Wy fad
HIET 7 qg Faieq g o & s i
® AW ¥ Wy ¥ WA A g
aarET ¥ ¥ "o Yo THo WY wrko
To THo & WHATH W ¥H § A 7geq
i o fr fgrft amr A s € Wi
I8 &z * fawg § 5 ag 3o wafa
& T & QT T Ay § ) W fad
N f@ e & fad w fw
fafredt 3 a1 ¥ &AY Tqar q% w370
& g AW ¥ oA W aAw @@ o
< gwar W FAR Y AAgE w0

15 hrs.

Shri G. B. Pant: Sir, I have listen-
ed to the speeches that have been
made since I commended this Bill to
the House for its consideration with
undivided attention. I do not think it
is necessary for me to deal with the
points on which some sort of contro-
versy had developed during this de-
bate. I only wish that those points had
been put forward with greater res-
traint and sobriety. I had appealed to
the House for approaching this ques-
tion in the spirit in which a settle-
ment had been reached between the
lcaders - of Maharashtra and Gujarat.

This Bill, as I had also stated at the
outset, was based on the settlement
and the agreement between thesc
leaders and as such it deserves the
courtesy of a favourable reception
from the Members of this Housc.
8till, some of the hon. Members can-
not agree with the agreed terms of
this arrangement. The Bill was how-
ever not only based on the agreed
settlement but it had also been vir-
tually accepted by the entire legisla-
ture of Bombay, by both the Houses.

There had been some amendments,
but two of the amendments which
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were of a major character have been
left for the advice of the Joint Com-
mittee and that is for the House to
accept. The other amendments are
of a minor character. They do not
at all affect or touch any of those
ssues which had been the subject of
controversy in this House. So, when
the Bill, whether in the lower House
or in the upper House of the Bombay
legislature, was put to vote, my in-
formation is that it was passed with-
out any dissentient voice. I do not
say that it should debar any Member
of this House from the expression of
his views about this Bill, but when
we are told that we do not follow
any principle, that we do not pay
any heed to the tenets of democracy,
I am somewhat amazed, because we
have tried to keep our eyes and our
ears and our windows open through-
out. We have never refrained from
doing what according to our humble
lights appeared to us to be desirable
in the interests of the millions of
people living in the country. There
is no question of prestige. This Gov-
ernment does not stand on prestige,
and it would never hesitate to own
a mistake and to revisc an opinion if
it found that the opinion was not
or has not been proved to be as
sound as expected. I had stated when
this bilingual scheme was placed be-
fore this House that 1 am happy that
this solution has been found. The
proceedings arc there and they can
testify to what T then said, But even
then I said, I am not so much inte-
rested in an ideal solution as in an
agreed solution. I had even then em-
phasised that I myself thought that
however satisfactory in theory an
arrangemcnt may be, if it was not ac-
ceptable to the parties concerned or
if it did not satisfy them or did not
prove acceptable to them, then I per-
sonally would not be satisfled myself.
I would depend more on the goodwill
of the people, on the development of
the spirit of cmotional integration
and fcllowship, on their treating each
other as brothers and fellow citizens
of a great country than on anyone
gotting a few more villages on this
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side or on that side. That is not what
I am saying today. That is what I
had said then,

1 am in a way gratified that this
Bill has been placed before this
House. In fact, it is an embodiment,
as I said yesterday, of the spirit of
accommodation, goodwill and desire
to help each other and to maintain
the best standards of family-life. 1t
is these principles which had been
cmbodied in the Bill.

So far as the minor points of differ-
ence are concerned, the question is
whether there is any principle in-
volved in them. Shri Dange, for ex-
ample, agreed that the deficit of Guja-
rat should be made good; but fur how
long. about that he said, there has
been no arrangement, According to
him that it had been agrced that the
deficit would he made good, but other
Jdetails had not been scttled. When
they did not scttle the details, the
burden fcll on us of giving effect to
the principle which had been accept-
cd by them. He also said that part
of the Umbergaon should go to Guja-
rat, but some more villages had gone
to Gujarat than he thinks was Guja-
rat’s due. I do not know if that is
a question of principle. If there are
more villages, it is open to the two
to examine the position and to see
whether one village can be shifted
from one side to the other.

Then about the Ukai project, he
said. *he project has not yet come in-
to exi-tence, but that if it docs come
into cxistence. then the areas that
are to be submerged should go to
Gujarat. Again, the principle stands
accepted. The project had been ac-
cepted, and we are told that already
a start has been made. So, the condi-
tion has been fulfilled to a large ex-
tent, So, T do not see where on prin-
ciple, we have deviated from the
high pedestal from which he has been
preaching to us.

There were one or two remarks
which he wade and which seemed to
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me to be rather unfortunate. He said
that Parliament had been dictated by
money bags, or something like that,
in making this arrangement of a bil-
ingual State. The Deputy-Speaker
thought that that was not perhaps a
very appropriate expression. Then
he said, the policy-makers had been
dictated. Who were the policy-
makers in thig case? The proposal for
this was made, for a bilingual State
of Bombay exclusive of Vidarbha, by
the States Reorganisation Commission,
by thrce independent impartial peo-
ple, by a body of independent and
cminent men, presided over by a
Judge of the Supreme Court. I do not
know if money dictated them in their
decisions.

Then 1 also said, and everybody in
this House knows, as I reminded
themn yesterday, that a letter was sent
to the Prime Minister by 180 Mem-
hers of this House, asking him to
agree to the formation of a bilingual
State. The motion was made here
by independent Members, not belong-
ing to the Congress Party, but belong-
ing perhaps, some, to the parties
which were in alliance with Samyuk-
ta  Maharashira Samiti or  some
others. That proposal was accepted
virtually unanimously by the House.
I do not know how money dictated
those who sent that letter to the
Prime Minister or those who made
the motion in this House or those
four hundred and odd Members—I
do not remember exact the number—
who supported this motion. So, I
think he was rather a bit harsh. I
cannot use very strong language. So,
harsh is the limit to which I can go.

Then, he reminded us that we must
remember that we are not infallible.
When did we claim that? That has
been the claim of his and his party,
that they are infallible and that they
stand by principles, that they stand
by democracy and that we others are
the disruptive force in this country,
who want to break up democracy and
who want to do things will harm the
cause of the country.
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Not only that. He referred to the
tragic incidents that happened in
Bombay and Ahmedabad and said that
he wanted people to forget them. The
best way, according to him, to forget
is to remind people about it.  That
1s the method of burying the hatchet
by applying it to the neck. Not only
that. He went further in that con-
nection and he made two other re-
marks. He said—I would not like to
repeat it here and I do not like any-
body to repeat it here or outside the
House—that the Home Minister had
killed a number of persons in Ahmeda-
bad and Bombay. He knows, I think,
that in the course of a few  weeks
there were ten occasions when  the
Kerala police had to have recourse to
firing when 17 persons were killed, a
number of persons were injured. there
were about 200 lathi charges and  a
very large number were hur'. Would
1 say that the Home Minister and the
Chief Minister therc had killed and
injured these people? Would it be
fair for me to say so?

Shri S. A, Dange (Bombay City—
Central): You can.

Shri G. B. Pant: Well, I would not
even, if you give me that lesson.

Shri S. A. Dange: You have already
said that. Thce Congress President
has also said it.

Shri G. B. Pant: Well, the Com-
munist Government appointed a com-
mittee presided over by Shri N. C.
Chatterjee, and that committee practi-
cally disapproved of the policy that
the C ist Gover t had fol-
lowed there. 1 think, so far as this
question goes, this answer should
satisfy.

Then, what was particularly, 1
think., somewhat.... ...

Shri S. A. Dange: Do you justify
the massacre in Bombay by pointing
10 firing in Kerala?

Shri G. B. Pant: I will go into the
details of what happened in Bombay.
I have got them with me.
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Shri S. A. Dange: There was no
enquiry.

Shri G. B. Pant: Well, I want peo-
ple to forget those things and I do
not want to remind them.

Shri S. A. Dange:
enquiry committee.

Kcrala had an

Shri G. B, Pant: Kerala had never
an enquiry. Kerala said: we will not
have an enquiry. Kerala even said
that an enquiry is not needed: that
when in a peoples’ movement mcen are
killed. there is no need for any en-
quiry.

Shrimati Renu Chakravartty (Bas-
irhat): They never said it

Shri G, B. Pant: They refused to
have an enquiry. They did not hold
an enquiry, so far as the pcople killed
in the course of that movemeni are
concerned.

Shri Tangamani (Madurai): Why
do vou not have an enquiry in Bom-
bay?

Shri G. B. Pant: Once therc was an
idea that there should be no firings.
There was once a claim like that by
the Communist Party that once any
policeman fires in a State then the
Government and the party in power
should resign. Well, they have had
some lessons on that. Then they
said there should be a judicial en-
quiry always. But when it came t0 a
firing in their own State, they =said,
“No judicial enquiry”.

Shrimati Renu Chakravartty: There
was an enquiry.

Shri S. A. Dange: We never said
“No judicial enquiry”.

Shri G. B. Pant: Well, if the mem-
bers from Kerala State did not say
it. T can only regret that their mem-
ories are o short. It is trué in one or
two cases in whijch. I think the work-
men were fired upon. who belonged to
the Communist Party, or who belong-
ed to a union which was under the
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influence of the Communist Party, an
enquiry was held, and the judge
among many other things in that but
he said that the firing was justified.
Even the Government and their mem-
bers, some of them, had stated in ad-
vance that the firing was wrong and
they cven transferred some of the
policemen there, because they thought
it was a peoples’ movement and when
people do anything then the police
should not move its finger. But
what happened later on? They said
they will not have any enquiry.

But there is one thing more that I
should say. While referring to Bom-
bay and Ahmedabad. about the inci-
dents that happened there shall not
refer to those incidents, as 1 said—he
referred to South Africa and said
that in South Africa these things are
mentioned. We had a resolution on
that the other day. There the men
that were killed belonged to a differ-
ent colour and race, but here those
who were killed belonged to the same
race and the same colour, and, there-
fore, in his view, it was an internal
problem to which he would extend
his indulgence and not take it fur-
ther.

Shri 8. A, Dange: Will you please
allow me to offer a personal explan-
ation? I myself never raised the
question of South Africa. Somebody
else referred to it.....

Mr. Deputy-Speaker: Yes, Shri S.
M. Banerjee interjected.

Shri S. A. Dange: And in fact I said
these firings cannot be compared with
those in South Africa and that Govern-
ment of South Africa is not justified
in referring to these incidents and
comparing them with theirs. I do not
know how the Home Minister got the
wmpression. ......

Shri G. B. Pant: I think there are
clever ways of saying things.

Shri Tangamani: You are trying to
be too clever. (Interruptions).
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Shri G. B. Pant: I want to deal with
things plainly. There was a reference
to South Africa and it was with re-
ference to these things. So, I would
not like to say much on this. In
South Africa all this was done be-
cause some people have refused to
show their passes. Here, I do not
know if I should at all recall what
happened in 1942, or thereafter at
Telengana and other places, when
1,100 persons were killed in cold
blood.

Shrimati Renu Chakravartty: How
many people were killed?

Shri G. B. Pant: There are books
published by the Government of
India covering 1849 to 1851. In South
Africa all this was done because
passes were not shown and here our
democratic spirit is developed to such
an extent that we have the pleasurc:
of having Shri Dange and his colle-
agues here.

Shri Narayanankutty Menon: What
a grace it is!

Shri G. B. Pant: We are gratetul to
them for their taking part in the pro-
ceedings of this House. We want their
assistance, as of everybody eclse. but
let us be a little charitable and not
think that we are incapable of doing
right things. While we are anxious
to have the co-operation of everyone
here, we have been standing stead-
fast on certain principles, and it is
because we have been adhering to
certain principles that we have been
able to sncceed so far, though the
main brunt has throughout been borne
by our leader. the Prime Minister.
But if there were no principles to
guide him, even he would not have
succceded. But the party to which
Shri Dange belongs has never erred
on such things and stuck always to
one principle. Well, it is for him to
read the history of the last twenty
years, of the Communist Party in this
country or any other countries, and
then say whether we have stood by
certain principles or they.
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Then he also stated that it is just
possible that we are afraid that the
next Government in Maharashtra may
not belong to the Congress, but that
it may belong to some other pariy.
1 have my sympathies with him be-
cause there is hardly any chance of
his getting control of the Government
in Maharashtra. Even those who hadl
been together with him did not agree.
1 saw yesterday that, of Shri Dange,
Shri Goray and Shri Indulal Yajnik.
Shri  Indulal Yajnik contradicted
cverything that came from Shri
Dange. And they had been friends in
this struggle against us! Then Shri
Goray said, “We have had enough of
this experience and now we cannot
get on together.” So those who have
tried their company have reached the
conclusions already. ... (Interruption)
and that the net can be cast further
is, 1 think, a view hope.

Shri S. A. Dange: Take the Muslim
League also.

Shri G. B. Pant: But I have rather
taken too long over this. There was
some statement made by Shri Valvi—
whether he is here or he has gone 1 do
not know.......

An hon. Member: He has gone.

Another Hon. Member: He is here.

shri G. B. Pant: He is here. Shri
Valvi gave a representation to the
ninc-man committee in which it was
suggested by him and several other
people that ail these six talukas of
Khandesh—not only the little land
that was there——Shahada, Akrani,
Akkalkuwa, Taloda, Nawapur and
Nandurkar should be transferred to
Gujarat, and that they should not
remain in Maharashtra

Shri Valvl: You did not allow me
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tation here. It bears his signature
along with that of others. But I can
tell him that I am interested in  the
Adivasis more than he himself is. I
quite agree with him that their in-
terests should be safeguarded. to
whichever State they may be aliotted.
Also, if any land of theirs is acquired
for the Ukai project or for anything
else, then that land may be acquired
but they should be rehabilitated and
all  their needs and requirements
should be fully attended to. That
should be the first condition of ac-
quisition of land from the Adivasis
or from anybody else.

Se far as other minor things go,
they can be discussed later and thev
will all be going to the Joint Com-
mittee. Even so far as the controver-
sial issue go, I have not attempted to
make any remarks about them for it
will be for the Joint Committee to
consider them and the House will
have another opportunity also of
looking into them. But some refer-
ence was made to the Finance Com-
mission and also to the separation of
Madras from Andhra. Madras and
Andhra were both deficit States.
Madras had deficit of more than Rs. §
crores, I think, when it separated and
Andhra had a deficit of about Rs. 3
crores. Of course, beggars cannot
give charities to others. They had to
be fed by the Centre and the Centre
advanced loans to them, when they
separated. So that analogy would not
apply here. I only wanted to remove
the misapprehension.

There was also a reference made to
the Finance Commis<ion. The Finance
Commision will take into account the
condition as it will be existing at that
time and after taking that into
account it will make such arrange-
ments as it considers necessary. We
are not tying the hands of the Finance
C isst The arT ts that

‘o lead evidence before the
committee and that proposal was re-
jected.

Shri G. B. Pant: [ do not know that
oral evidence is of greater weight than
‘written one. I have got his represen-

we have made have been reached
with the consent of the parties and
the principles—at least some—have
been accepted by even the Samyukta
Maharashtra Samiti and the Maha
Gujarat Parishad. We have based



9185 Bombay Reorganisation  APRIL 1, 1960 Committee on Private 186

Bill

[Shri G. B. Pant)

these details on accepted and agreed
principles. Howsoever unprincipled
we might be thought of, 1 think they
were  principled enough to  have
evolved principles on which we can
act. So we have been guided by
their principles.

1 do not think I should say more
about it. I only wish that these mat-
fers may be examined in the Joint
Committee with due regard to what
has happened and also with due re-
gard to what the legislaturc of Bom-
bay has itself decided.

Mr. Deputy-Speaker: The question
is:

*That the Bill to provide for the
reorganisation of the State of
Bombay and for matters connected
therewith be refcerred to a Joint
Committee of the Houses consist-
ing of 45 members; 30 from
this Housc¢, namely, Shri Shripad
Amrit Dange, Shri B. N. Datar,
Shri Bhaurao Krishnarao Gaik-
wad, Shri Manck'al Maganlal
Gandhi, Shri Narayan Ganesh
Goray, Shri Arun Chandra Guha,
Shri R. M. Hajarnavis, Shri H. C.
Heda, Shri Ajit Prasad Jain, Shri
Gulabrao Keshavrao Jedhe, Dr.
Gopalrao Khedkar, Shri Bhawanji
A. Khimji, Shri Balvantray
Gopaljec Mchta, Shri Narendra-
bhai Nathwani, Shri Ghanshyam-
lal Oza, Shri Shamrao Vishnu
Parulekar, Kumari Maniben Valla-
bhbhai  Patel, Shri  Nanubhai
Nichhabhai Patel, Shri Purushot-
tamdas R. Patel. Shri Uttamrao
L. Patil, Shri Shivram Rango Rane.
Shri Ajit Singh Sarhadi, Shri M.
Shankaraiya, Shri Vidya Charan
Shukla, Shri Digvijaya Narain
Singh, Shri M. S. Sugandhi, Shri
N. R. M. Swamy, Swami Rama-
nanda Tirtha, Shri Balkrishna
Wasnik and Shri Indulal Kanaiya-
lal Yajnik.

and 15 members from  Rajyva
Sabha;

that in order to constitute a sitt-
ing of the Joint Committee the

Members Bills and
Resolutions

quorum shall be one-third of the
total number of members of thc
Joint Committee;

that the Committee shall make
a report to this House by the 14th
April, 1960;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committec:
will apply with such  variations
and modifications as the Speake:
may make; and

that this House¢ recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
cd by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

15:32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIQNS

—

S1xTV-FIRST REPORT

Sardar A. S. Saigal (Janjgir): Sir
beg to move:

That this House agrees with the
Sixty-first Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 30th March, 1960.

Mr, Deputy-Speaker: The question.

“That this House agrees with the
Sixty-first Report of the Committec
on Private Members' Bills and Re-
solutions presented to the Housce
on the 30th March, 1960.”

The motion was adopted.
Mr. Deputy-Speaker: Now Bills to

be introduced. Shri Pocker Sahib.
Absent. Shri B. Das Gupta.

<






